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[Mr. Deputy-Speaker}]
Motion, The Motion says: “the situa-
tion arising out of the arrests and

know what that situation was. These
arrests have been taking place for
some time; and convictions also are
taking place; they are being ordered.
But now the question is whether it is
a matter of such urgent public im-
portance that the House should take
notice of it just now.

It has been repeated from this Chair
many a time that the urgency should
be such as cannot brook any delay;
Members should feel that they are
perturbed and disturbed over a parti-
cular matter and they are not in a
mood to discuss any other matter un-
less this is taken up first of all. If
such an urgency arises, the House has
to suspend its business and take up
that matter before everything else.
But I feel that no such urgency is
there so far as this is concerned.

The Movers have also made it clear
that they want that this should be
discussed as early as possible. There
is already a Resolution regarding the
Proclamation issued by the President
on the Order Paper, which will come
‘up in due course of time. Our normal
course ig that we should proceed with
the business that we have got. An
adjournment motion is intended to
disturb and suspend all that business,
and unless that is taken up first, no
business should be proceeded with.
When we have other remedies and
this Motion and discussion can brook
delay of a day or two or three days,
we can take it up, and the Proclama-
tion is also coming up for discussion.
So I do not see that there ig such a
necessity that Members should feel
in a mood not to proceed with _any
other business unless this is disposed
of first. ‘

Therefore, I fail to appreciate that
urgency which is needed in such a
.. motion and I am sorry I have to with-
hold consent to this Motion.
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COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SIXTY-FOURTH REPORT

Shri Ramachandra Reddi (Nellore):
I beg to present the Sixty-fouth Re-
port of the Committee on Private
Members’ Bills and Resolutions.

*CORRECTION OF ANSWERS TO
STARRED QUESTIONS Nos. 2589
AND 2608. DATED 28TH MAY,
1956.

MOTOR VEHICLES (AMENDMENT)
BILL

The Minister of Railways and Trans-
port (Shri Lal Bahadur Shastri): Mr,
Deputy-Speaker, Sir, I. beg to move:

“That the Bill further to amend
the Motor Vehicles Act, 1939, as
reported by the Joint Committee,
be taken into consideration.”

As the House is aware, the Bill has
been brought up with the purpose of
removing the defects revealed in prac-
tice during the last 15 years or so
that the Motor Vehicles Act has been’
in operation and to facilitate the
development of motor transport
generally in the country in view of
the demands created by large-scale
development of industries. The Bill
also contains provisions for the imple-
mentation of the schemes of State
Governments for nationalisation of
motor transport services.

The problem of transport is of the
utmost importance Yor the country.
1 have always laid stress on the co-
ordination of various means of trans- -
port, and some progress has also been
made in this direction. A committee
is alréady functioning on the ghipping
side in this regard, and this Bill, when
‘enacted, would go far to help in the
development of road transport. I
would now like to refer, briefly, to
the changes proposed to be made in

*See Part I Debates, dated 28th

November, 18566, Col. 700.
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the Bill by the Joint Committee which
examined it at great length.

Broadly speaking, these changes can
be listed under the following heads:

(1) Development of inter-State
transport;

(2) Incentive to the road
transport industry in general and
removal of mileage restriction as
formerly proposed and increasing
the period of validity of permits;

(3) Compensation for operators
in case of nationalisation.

I am very glad to say' that the
Joint Committee has taken a very
progressive attitude in considering all
these aspects and has made changes
in the Bill which are a definite im-
provement on it.

In the Bill ag introduced, we had
provided for taking over permissive
powers by the Central Government to
regulate the inter-State operation of
transport vehicles, ‘The provision
proposed envisaged the setting up of
a number of inter-State authorities
for regulating the operation of trans-
port vehicles on inter-State routes
and a Central Transport Authority
for the purpose of co-ord.nating and
regulating the activities of the inter-
State transport authorities. The Com-
mittee considered that instead of two
separate authorities proposed in the
Bill, there need be only one, namely,
the Inter-State Transport Commis-
sion appointed by the Central Govern-
ment for the purpose of developing,
co-ordinating and regulating the
operation of transport vehicles in res-
pect of areas or routes common to twc
or more States. The Committeé con-
sidered that the Commission .should
have powers to associate with itself
representatives of the concerned State
Governments as and when necessary
Clause ‘57 of the Bill has accordingly
been redrafted. This is a distinct im-
provement and will certainly result
in a much larger number of vehicles
coming on to the road and operaticg
without any impediments. ‘The com-
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mittee also decided to remove the
mileage restrictions for grant of
This will
give greater freedom of movement to
vehicles for inter-State operation. <

As regards the incentive to indus-
try, the Committee was generally of
the opinion that the period of a per-
mit should be increased substantially.
They considered this necessary be-
cause the prices of vehicles had gone
up and the operators needed security
of business if they were expected to
invesi large amounts of money in
providing transport facilities to the
general public, After a good deal of
discussian, however, it was agreed
that in the case of stage carriages the
period of permit should continue to .
be 3 to 5 years, while in the case of
public carriers it“may be increased to
5 years generally. To give the opera-
tors security of business, it was also
decided to retain the original provisc
to section 58 requiring preference

“to be given to an application for re-

newai over new applications' for per- -

.-mits. These recommendations have

been embodied in clause 52 of the
Bill. .

In this context, I may mention that
the Committee also considered the
desirability of helping the co-operative
movement and therefore decided to
include in the Bill a statutory provi-
sion that, other things being equal, the
co-operative societies running, trans-
port services should be given prefe-
rence OVer individual operators.
Clauses 41, 48 and 49 of the Bill have
accordingly been amended. This
preference for co-operative societies
will incidentally . help the policy of
Government to encourage the forma-

- tion of viable units whieh, it is consi-

dered, can promafe operational effi-
ciency .-and bettef utilisation of

. vehicles, leading to general econemy.

There wa; a good deal of discussion
in the Committee on the question of
payment of compensation to operators

. displaced as a result of the introduc-

tion or expansion of nationalisation of
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[Shri Lal Bahadur Shastri]

road transport services. The general
feeling among the Members was that
the amount of compensation originally
provided in the Bill was inadequate.
There was a point of view expressed
that compensation should be paid for
non-renewal of permits and that the
amount payable for the cancellation of
a permit of the modification of the
terms thereof should be fixed with
reference to the earnings of the indi-
vidual operator concerned. It was
also suggested that it should be obli-
gatory on a State Transport Uuder-
taking to acquire all the assets of a
private operator in whose case permits
were cancelled or the terms thereof
were modified in implementation of
an approved scheme for :introduction
or expansion of mnationalised road
transport services.

After careful consideration of all
these points, the Committee decided
that the amount of compensation
originally proposed under clause 68-
G should be doubled and that no
compensation need be paid for refusal
to renew permits as there was ample
scope in the country for utilisation
of such vehicles elsewhere even by
conversion for carriage of goods where
there was no fear of nationalisation
for some time to come, As regards
the acquisition of assets, the Commit-
tee was of the view that the State
‘Governments would automatically
take over vechicles which were in
good- condition and other useful assets
and that it was not necessary to
compel them to take over unservice-
able items.

Changes have also been made under
the last head, i.e., penalties for offen-
ces under the Act. These are not
many because the Committee endorsed
the view that it was in the public
intgrest to take measures effectively to
check the offences which were on the
increase.

It will be seen that the Bill, as
amended by the Joint Committee,

would help in the overall develop--

ment of Toad transport. The diffi-
culties 6f the private operators, either
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individuals of companies, have been
kept in mind and necessary facilities
given and safeguards provided. The
Bill, as it stands now, I hope, will be
conducive to the healthy develop-
ment of road transport in the country.

I therefore commend this very im-
portant Bill for the consideration of
the House, May 1 take this oppor-
tunity to thank the Chairman and
hon. Members of the Joint Commit-
tee for their very valued co-opera-
tion in the deliberations of the
Committee.

Mr. Deputy-Speaker: Motion moved:-

“That the Bill further to amend
the Motor Vehicles Act, 1939, as
reported by the Joint Committee,
be taken into consideration.”

The total time allotted for this is
8 hours. May I have the sense of the
House as to what time we should take
<for the general discussion and what
time should be devoted for the con-
sideration of clauses etc.?

An Hon. Member:
hours.

Mr., Deputy-Speaker: Is it agreed
that it shall be five and three hours?

Dr. Rama Rao (Kakinada): Five,
24 and % an hour, Sir.

Sardar Igbal Singh (Fazilka-Sirsa):
‘There are a number of clauses; so, let
us have 4 and 4 hours.

Five and three

Sardar A. S. Saigal (Bilaspur): Five
and three, Sir.

Mr. Deputy-Speaker: There are not
many amendments; let us see how the
discussion goes.

Dr, Rama Rao: Mr. Deputy-Speaker,
Sir, this problem of road transport is
very important for very many
reasons. First, it ig closely associat-
ed with our railways in the business
of transporting goods as well as
passengers, especially when we have
very severe handicaps and delays in
the transport of goods now being done
by the railways. Therefore, we must
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see that our road transport is ctreng-
thened and improved so that it can
take over, at least, some part of the
transport business.

Regarding passenger traffic, at the
very outset, I should say that the
transhipment of passengers is also
being done as cargo in many of the
transport services. 1 know there are
some bus routes which carry on very
well. But the majority of private-
owned buses do this business in a very
shabby manner and human beings are
carried like goods. That is one of the
reasons why I should like that the
State should come into the picture to
a much greater extent. Now, the
State-owned transport is about 9 per
cent. of the total. There is no reason
why it should not be increased im-
mensely as early as possible. There
must be a quick and progressive
development of road transport by
State authorities. If we cannot have
50 per cent. of the total road trans-
port in this Plan period, we
must at least have or aim at having
25 per cent. Several State Transport
organisations have been doing very
well in spite of the red-tape and so
many deficiencies, in U. P. and parti-
cularly in Hyderabad—the present
Andhra Pradesh Road Transport.

An Hon. Member: The best in India,

Dr. Rama Rao: And, thery have
been making fairly good profits,
as I have said, in spite of several
administrative difficuties which can
very easily be improved. There-
fore, first for the convenience
and comfort of the passengers and
secondly as a source of revenue
for the State for its developmental pro-
grammes, Government must take up
very seriously this nationalisation of
road transport. We want plenty of
resources to implement successfully
our Second Five Year Plan and there
is no reason why we should lose this
lucrative job and leave it to private
enterprise almost entirely.

It is true that there are a large
number of individual or small owners.
But, at the same time, there are huge
conceyns which run very well but
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which have something like 400 vehi-
cles out of which about 342 are buses.
As I have said, it is a good source of
revenue and I appeal to Government
to tackle it properly.

I do not think the Government have
any intention of helping this nationa-
lisation of transport. In fact, this
Bill, in various places shows that Gov-
ernment do not like this, Many res-
trictions are placed in so many ways.
As far as inter-State transport routes
are concerned, they have provided
for a Transport Commission which,,
in a way, has its own benefit if it is
worked in a healthy manner. It
can co-ordinate the road transport, es-
pecially inter-State transport with
the rest so that the transport problem
can be tackled in an organised and
planned way. But, if it becomes a
block to nationalisation by various
ways, it becomes a superfluous organi-
sation which is a real danger.

There have been repeated state-
ments and assurances by the Railway
and Transport Minister that goods
transport will not be nationalised for
a certain period. That is not neces-
sary. If and when we are capable of
having a State Trasport for goods also,
there is no reason why the States
should not take it up. Why should
we tie our hands in advance?

Of course, the first problem is
passenger transport. If and when the
State is in a position to tackle goods
transport also it should be done, In
this connection, B would like to re-
quest the hon. Minister to take up the
problem of the manufacture of auto-
mobiles including engines here, es-
pecially for bubés and trucks. There
is a great need ‘and there is no reason
why we should import engines and
chassis and then build them up here
and say that we have got a truck
factory or a bus factory. The need is
so great that the State must take it
up. The demand for buses and trucks
is very great. .Even if it takes a few
years, say, 3, or 5 years, to build up
the automobile factory as a State
factory, Government must tackle it
here and now, and start it.
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[Dr. Rama Rao]

To show that bus transport is a
very lucrative job, I shall mention
just one instance-—and it must be the
same in other areas also. As you
know, the bus routes are being sold
out, If you sell a route, say, Vijaya-
wada to Masula, you will get probably
Rs. 50,000, .that is the permit for the
route is sold. You may not be able to
transfer the name. It is a benami
transaction. Still the man who sells
* gets Rs. 50,000 for one bus. If there
is not sufficient profit in the whole
thing, people will not go in for it.
Actually, there is such a great rush,
and giving permits and licences has
become a source of distribution of
patronage. I do not know to what
extent Government is guided by this
privilege of distributing patronage
and how far this has come in the way
of nationalisation of road tiransport.
I hope it has not. In any case, since
we aim at a socialist pattern, it is
very essential that Government
should adjust their pattern of think-
ing to the socialist line and see that
this section of public activity is
nationalised, at least gradually.
Therefore, 1 suggest that 25 per cent.
of the total transport should be aim-
ed at to be achieved under the Second
Five Year Plan. '

Regarding compensation, some of
our friends want that compensation
should be paid for not renewing the
permits. It is true that as long as a
person rung his bus or truck in a
proper way, according to the rules, the
permit ought to be renewed, but we
cannot go to the other extreme and
compel Government to pay compensa-
tion for not giving a permit. That
shows the way some of our Congress
friends think.

Mr. Deputy-Speaker: Just now the
hon. Member was arguing that it was
a very valuable right and that it
would fetch Rs, 50,000.

Dr. Rama Rao: Yes. I am sorry I
have ‘1bot explained it clearly. A
persori who has a permit to run a bus
for a period of 3 or 5 years on a parti-
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cular route usually renews it. There
are two things here which are alto-
gether different. The other topic is
altogether different. If he sells the
right to somebody else, he gets
Rs. 50,000—merely for that thing.
But what I am now referring to....

‘'Mr, Deputy-Speaker: If his permit
is not renewed, then he will not be
able to sell his right.

Dr. Rama Rao: No, he cannot sell it.

Mr. Deputy-Speaker: Therefore, he
will be deprived of that value which
he would have got otherwise.

Dr. Rama Rao: That may be the
idea of our friends who want com-
pensation to be paid. Anyway I am
glad that Government do not accept
it and 1 hope they will not accept it.
I am only saying this only to show
the way some of our friends are think-
ing and not that the Government will
accept it, The way some of our
friends are thinking is quite contrary
to the concept of socialist pattern,
and that is my point in mentioning
this. There are some minor points
in the Bill' which I need not mention,
but there is one thing to which I
should like to draw your attention.
When a route has been taken over by
the Government, they pay compensa-
tion. If an alternative route is offer-
ed to the permit-holder and if he does
not accept it, then also they want to
give him compensation. I no alter-
native route is offered, there is some
meaning in giving compensation for
the period for which he still holds the
permit. But if the State offers an
alternative route and if a party does
not accept it, even then the Bill pro-
vides for compensation to be paid. It
is not reasonable, and therefore, we
object it. I am referring to page 45,
clause 68G, sub-clause (2), which
says:

“Notwithstanding anything con-
tained in sub-section (1), .no
compensation shall be payable
on account of the cancellation of
any existing permit or any modi-
fication of the terms thereof, when
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assets of the operators who were
compelled to go out of business in
view of the increased rates of
compensation now being propos-
ed in the Bill.”

uent-‘uéﬂjei)l:",d-hd

ot . Zor oS dag g B
Ky &S &y ¥y B LS oy 9 &
S8 B0 55 el Ry & &dylan
ol S B e
Gl - @ e ey S M e
¥ WS & 2 LS 398 2 =l (el
€ oy o o n' e S )
eLala & KLe g1 @S LS
oty ee e o 4 S
Sepe Caty Too Smt S dor
o oS 2o W wisl o -2 s,
et S B 5 S g8 eep
W S deger S S8 e
o JedeS ez K oRenf S
Gl £ gale K2y toe 55 o
Kale &2y Vooo Wl o 0045 =~
P d&'idx“s UL"
US&;"&’&J&&B,!—S{’
s PO S o~ OLWL}J’ Syl
&a39y oo ¢'75é'#7"|_}—-‘~654ﬁ
hedle Jes &gy, Mee Apr S
sy Fee oS 3 S o5 o I
Kagyy Voo W5 o 0L5 5l Kele
o™ S &S & ap Ugfes ol - Kele
$ utle L& by el S
dny S sgn g3i Olgae S peien
-2 o sm e WS S Rl



1291 Motor Vehicles

“19ro - AUk ¥ WS W S
capd S et S 2 S
S b S Ay Fese e
P T atf Ly Pee -
Pl el gl kmrgy Fes Gy
ot S yee Lazgy Fece - o6
ot S S - S U
Mip Fe p! ylie ro ¥ S
S ¥l - K J S
ot 8 ey 10 € RabegysS
(P3N o JNEWORFE S B TS (¥ RS
ol 2 Sl sas S ke e
10-11 Sar Sl 85 et =atd S
—a o’ Lo 11k
S S s 0@ ore
JU e 5 WS a8
“‘ﬁérk" 'ég"‘-’?’.rﬁ
cale S K3y S - Jay ey
K glesmyS pnl 2 e
Q1o cupd f ! ¥ B lua
o ¥ 2 Sl w aalyy e 1Y
C yBeheyeS Kagyy Mee oS L WS oS
O Lagy Voo Wby o LG gl
P T B RS SR OV S
Sl d e - S e
20 o lheedlen] PSS (Flaxe
M W 2 o e e e
G, \:n-’,i’o e -utéud-.:l
Rk Sppud)3 aglile o e
o PR el Lyl P als
oY e 0 S e B

28 NOVEMBER 1956

(Amendment) Bill 1291

S8l gl B g gy MO
Sotie g & WS el Sy 3,8
L e delae pf gae
ot mu B B el el
290 gyt &S eb Salagyl | yae
of Ut S S (Wl JEe i S
E @gypad,d o8 € )5 s0lyy oo g
Ut P b PRl e -
ot o ORS00 &L
ot 3 KK @y
-2 e Ny KK Sy
Slgy 9> 5 PupdlyS & A& u
ote o S W] - S SRS
,su*.gie,i-aUTw.,;f?‘
dyS Umymme 2 st By LS A
Bl 92 (S 2 e S 2 LR
st ae R S resd - 8 =y
Kapgy bt & &S & UK AR 3,
wdge ply S el iy - 2 UGS
o g S G K -2
S0 SR g -2 e cliy
Kol &b platuumy 5 &
O & YPhpdlyd S & sl
2l S S Byl 2 W
Ula WS 5y (uly & o & & Lo
B i 3 S K e (] 2
—utr Ay K g0 o almiy
POl = e et - e XS
oS Lyt pl e B0y amoe
2 S K osy e e o
adbe &5 g Sy ilpdy - Ut
wu_'&-;l Jee o £ dy8 K



x2g3  Motor Vehicles

[rilenrs Qe ¢£oppf SWS]
u‘b‘,‘,&u..u.!dm..é
- RN | & - o S ploasy
¥ A L o i S - yan Sym
e o S oY £ Clek
Y5 etdest & e OloaS WOL3
E AW o b e e

- Ll o fogs el

U e & SRS ey

=3y ol -2 WS painis e
95 juat Joeees Uipo iy ¥y
$ovh M -2 KW on
bees 8y & & IS5 W) 5 Fle
R s e e
5191 e &S Lgpae o b
I &Jdoyl b Jer J0ees IS
et 2l S e -2 R
o =y ol 0L e o Foees
@S e o o S
a3 - 2 Wy g KK gl
-kt o S muer L o
P PR P &2 Syl b sy Lt
8 €@y 3y o ol ol 2
S &g ey - By 2y
G)’kﬁ'euﬂh%m
O e o eyl S O e
o =8 8B e oty IS S
2 U glaii 5§ 1l ool o
Y I
SUsy S gl e o aay
3y ¥ e witgyy o -l Sola

28 NOVEMBER 1956

(Amendment) Bill 1294

WS a3 s0ly ot oK K @ gpulyd
5 93 afle Dy B0l (wdyy - &
o = R K B ey ol
wr My Ao @5 G Lol
T R T VR oW,
& yudyel gyl proiilay ol S Clply
P R LJ""JQ?%‘.}M)O
ol -6 K S W gy
3w K o 08K yae iyl 00
S & e S o3t -6 e
P2 o< - Sl b S aly Y
"""’"w"‘uﬁ"s’i‘#’gﬂé
el 32 ke g ep oK) & LS
Ut Sl S B el i O
s R < AR T RV
ar € Ll & gm Joly S K
WM P - AU o 3 ey
oS rbenS gyl Sl S e
o ot LS Syedy yaS3e o Koy
Jud e e gl - g
@iygyd 0L oS BEyeaulyl S Byady
jad WO g3 geS3e WOl - Sya
b Bl - B s W K
dagd € 5l 90 & (90 Repan
rtudapsS oF S - 2 gy Upn
Wl 8 - Blaxe S (Rl 2y 3
o b e F) e @y € el
Ala b Fe0 S | JudsS 2oy K
ot e of e S ol of
o e &y S gipiss aly
S P oS o Ey ol S N



1295  Motor Vehicles

P R e T d
Ut &S oS e Ll om £
NS K oS oy S & Ul
JodeS o earye K ol B8 - o
S Banyr yada ¥y o5 pab FpO oS
Wl ser | AUK ag By S F
o ,.ﬁgJ,S'J;C ¥ &S &*"“Quﬂ
S A syyd I3 Dl - e
O S I P L R S P
S Lals U ¢pam & gyl d o®
,huéé#&-!ds‘-wédl-w*‘
LgFan yim 37 oy - 2 Sl
o @ Sppelys g2 K e3d U9
ey M 5 Jh g ¥ ewn ¥
S g5 Slene S ol o<t & LS
Jo et S S S g -2
WO & S 0k e o
oere S a0 @ - o
Ualy oo gbe aslt S e 2

=¥ S ey g T S o

are 3l S oSedaeaS

K@dgqéhm L
K S g0 oS of ob JdaS ey
daly 2 W (S o o5 g5 QU
sladl gt S5 et Flake & @il
8B - A Gla e e UK
Py ForwS S S 2 g9
av € o pee e S e
K odind gl o okt Sd
€ e pl 2 o A e
R al il e

28 NOVEMBER 1956

(Amendment) Bill 1296

Ot ¥l 5> P o ol 9 WS
N R T S
¥ o’ alaas K Jags oS ._s]‘
-2 Wk g2y & R e
oS ) & an Sl &S yReydl
P &S Ky gl &y > W
wl-gdﬁ,l@jwwh;dé
Jvmgﬁ Sl o5 B gy M oy

- ey dap K e ed

P R Ul 90 2 e ¥

Loty o pl 2 Loy o b
oS oaeiiesS g3 5 Kl &S e
O onl S WS Phy oS (W] &3
S o e Sredy eReedd 5> S
ol 2 or o gl 2oyl e
- a0 3 ol b wu'-._,ful
-'L)’rgw'ﬁ ‘J’J"dl.}"
S 2S5 K ol o Dy
S8 5 (e 2 A
Ol (G o oS O S o
Ut Uepan yin o7 ety -2 o
N TTORCIR RIT S T R
CigaS WS 32 BeSy  omame get
=y o] e A 2 Jus e
Edaiyd e op 5 per s S
o ol Y P S St
ca ol o Uny M K el Jaudy
5 ke & Jud K glafaly > &
s Sy S5yl & Kl
ay Syl S o pn onl 2 0P



1297 Motor Vehicles

[5re oK ¢Cops$  g5'48]
K okeyidly o<a) - e &y ¢
& daly Up iy & olbe
Spp Koo A e (K el Sy
Lo 5 o (JOU S ) e
K Floge  glv e 5 -
Yy 358 K Ll 5yl opie
et =l e B el - & K.
nl Ul 8 S5 2 U, U
¥ oo oM K e Jv @
B vl ¢ g e - L
S &S gp Ll gae g5 b
Ut P B S et S gt
A sake o hae - Jala Sy

o Sl o de i e o

e &5 - & Lo W =ty
Ay iy & K W dg &
Uttt slobleye 23 a3t (S
E o> e Sy w5y )5 sl &L
ot 30 90 L S (G e
JEbe et 58 Wl g ) gen
Ut &2 gae - e &) L S e
P8 ol Sy ey em &SRS
ke e e (& U e
ub"""ff') éd’dﬁ'ﬁd’d
‘é_ﬁ”s
ot W e e =
ST S e le WS
2 e @S ale .
SO fams b S el LS
A T S BT

28 NOVEMBER 1956 - (Amendment) Bill 1298

K e S ey pain e
-2 lés o 6. _ad )"5

(English translation of the above

speech)

Gaini G. S. Musafir (Amritsar):
Mr. Deputy Speaker, I have for a long
time been waiting for the Bill which
has been introduced today by the
Minister of Transport. In 1950 when
this question was raised in this House,
I had put forward some suggestions
and today I find that the matters to
which I had drawn the attention of
the Government have been left out.

We should give due consideration
to this question of Transport. So far
as the question of nationalisation of
transport is concerned, that should
be done. I think that a majority of
the transport operators have no ob-
jection to its nationalisation. But
the question is of compensation and
also of making available certain
amenities to those who have been
running this business since long. Ac-
cording to the report of the Planning
Commission out of a total number of
47575 vehicles, 46000 vehicles are own-
ed by middle class people who either
sold their lands or ornaments to buy
them. The intention of Government
can never be that middle class per-
sons who are eking out their living
out of this business should be so dis-
abled as to become unable to do any-
thing in future. Therefore, there
should be some provisions in this Bill
which may give certain facilities to
these people. Whatever has been
provided here as compensation is in-
sufficient. What I wish to point out
regarding this is the same as has al-
ready been said by the Select Com-
mittee in their proceedings dated the
24th October. In the proceedings the
Committee has remarked:—

“As regards point 7, the Com-
mittee felt that so far as refusal
to renewal was concerned the
operators who were compelled to
go out of business should be
given some compensation. The
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Committee also felt that compen-
sation should be paid to the oper-
ators for taking over their assets.”

The decision was made by the Com-
mittee at their sitting held on 24th
October. It is not known for what
reasons the Committee reopened this
matter in its meeting held on the 298th
and said:—

“No compensation need be paid
to operators on account of the re-
fusal of renewal of permits. (2)
It need not be compulsory for
the Government to take over the
assets of the operators who were
compelled to go out of business
in view of the increased rates of
compensation now being proposed
in the Bill.”

The reason advanced by the Com-
mittee for modifying their decision
arrived at the sitting held on the 24th
October is that as the rates of com-
pensation have been increased, there
is no need for taking over the assets.
Now the question to be considered is
whether the rates have been increas-
ed and whether they can prove use-
ful to the operators. The Select Com-
mittee have increased it from
Rs. 100/- per month to Rs. 200/-
per month. Now if somebody gets a
permit for three years and his permit
is cancelled within one month, then
the operator concerned would get at
the most Rs. 7000/- at the rate of
Rs. 200/- a month. The Committee
have, . however, recommended a con-
cession in cases where the permit is
cancelled one month before thet date
of its expiry. In such a case the opera-
tor will get Rs. 400/- instead of
Rs. 200/~-. It means that an operator
would get a maximum amount of
Rs. 7000/~ and a minimum amount of
Rs. 400/-. Now what we have to con-
sider is that in case the assets are
not taken over, what remains with the
operator after the expiry of a permit?
In 1985-36 the price of a bus was only
about Rs. 3600/-, Rs. 2600/- was the
real cost and Rs. 3 to 4 hundred were
other charges. That means for about
Rs. 3000/- one, could purchase a bus.
But these days the price of a bus
ranges between thirty-five and forty
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thousand rupees. If we estimate the
yearly depreciation at the rate of 25%
a Bus purchased for Rs. thirty-five
thousand, it will be worth about
Rs. *4,000/- after three years. It
should also be considered whether
that bus becomes useless after three
years. If that bus is in a running
condition and in case after deducting
the depreciation charges, its value re-
mains about Rs. 14 to 15 thousand, a
minimum compensation of Rs. 400/-
and a maximum compensation of
Rs. 7000/- cannot be termed as suffi-
cient for the operator.

I have also given notice of certain
amendments about this but I will not
press them—I conly wish to request
the Minister of Transport to kindly
make some provisions in the Bill so
that this difficulty may be removed
and the people engaged in this busi-
ness may not be ruined. I amn inter-
ested in this measure on account of
the fact that a majority of the middle
class people of my province are en-
gaged in Transport. They not only
work in the Punjab but also at other
far off places. Transport is an arduous
business—Sometimes when persons in
that business get their day’s earnings
they begin to feel that they have be-
come rich. Others also feel the same
way. But the daily depreciation cost
of the vehicle is neither assessed by
the owner nor by others and nobody
bothers to calculate as to what actual
profit an operator gets. This ardueus
job is being done by Punjabis in
Calcutta, Bombay and Madhya Pra-
desh etc. Punjabis have in a way
taken the responsibility of doing this
business on them, accustomed as
they are to do hard jobs. If we pause
to consider it, we can know that Pun-
jabis who in large numbers are doing
this business, can be ruined.

Wherever the Government has na-
tionalised Transport, it has only suc-
ceeded in running 10,000 buses there.
During the Second Five Year Plan
Government intend running 5,000
additional buses. This means that by
1971 Government can only run 15,000
buses, whereas more than 40,000 pri-
vate buses are plying at this time.
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[Giani G. S. Musafir]

Today development work is proceel-
ing in the country. ‘Pucca’ and ‘Kucha’
roads are being constructed. As the
roads are increasing so is the trans-
port. There is another aspect also.
During the last few years, particular-
1y during the last two or three years,
devastating floods occurred in many
States. Railway lines were damaged
by floods. Only recently a very serious
accident has occurred due to floods.
Due to this also the work of road
transport has increased. Seriously
damaged roads can be repaired with-
out much difficulty but damaged rail-
way lines cannot be repaired in a
short time. Last year the railway line
between Jullundur and Amritsar was
breached due to floods. Congress ses-
sion at that time was also near—we
were very much worried and were
anxious that the line may be repair-
ed. But even today after such a
long period we see that the rail-
way line has not been fully
repaired. Thus the burden of
additional traffic is to be borne by
roads. Daily we see that more and
more roads are being constructed—
therefore more and more buses are
needed. That is why I consider that
decision regarding two issues, name-
ly, compensation and assets is neces-
sary. If you cancel the route permit,
whether due to nationalisation or due
to any other reason a proper provision
for the operator should be made.
After that the operator has no means.
If you cancel his permit, he cannot
ply his bus. So under these circum-
stances what an operator can do? It is
therefore, of utmost importance that
responsibility regarding the vehicle
should also be taken over by the Go-
vernment as a vehicle does not become
useless after three years. I undecrstand
that permits for goods traffic have
been allowed for five years but the
limijt in this case has been fixed as
three years. I suggest that in this
case too the limit may be raised from
three to five years.

Regarding compemsation, I am of
the definite opinion, that persons
whose permits are cancelled should
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be given a sum equal to at least two
years profits as compensation. Some-
times it becomes difficult to assess the
profits. So it is necessary that Govern-
ment should appoint a Tribunal in
which there should be one represen-
tative of the operator and one of the
Government. Its Chairman should be
an independent person. If such a Tri-
bunal is appointed all such disputes
can be settled. In case you decide to
purchase the vehicles a dispute can
arise. Operators can say that a very
low price is being paid for the bus
while Government can say otherwise.
So it becomes mnecessary that such
disputes may be decided by a Tribu-
nal.

I have stressed on two points, firstly
clauses regarding compensation may
be revised and the assets etc. may also
be taken over by the Government
after payment of proper prices. If this
is done people engaged in this trade
will feel that some justice has been
done to them. I feel that in this field
also Government will have to toler-
ate private sector, because I think Go-
vernment cannot ply so many vehic-
les even in twenty years time. It is
due to this reason that I think that
the retention of private sector is pro-
per.

Nationalisation is right and we are
going towards that. But nationalisa-
tion does not mean that people al-
ready engaged in that business should
be ruined. Such people are useful
members of our society, therefore,
we should create such conditions
under which they may be able to
earn their livelihood. I wish that I
should not be misunderstood. I have
already clarified my object. I have
already said that persons engaged in
this business are not big landlords or
capitalists but are persons of middle
class. By this I do not mean that there
are no big persons altogether in that
business but their number is small.

In the end, I wish to say that hon.
Minister of Transport should give due
consideration to my suggestions and
should incorporate certain provisions
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in the Bill in the light of my obser-
vations.

Dr. Jaisooriya (Medak): Mr.
Deputy-Speaker, Sir, I must apologise
that, since I came only this morning,
I have not gone through this Bill in
detail. But I must welcome this Bill
because it is amending a rather anti-
quated Act and it is intended to bring
some uniformity into the matter of
controlling the development of vehic-
ular traffic and road transport. So far
as this is concerned, I welcome this
Bill.

Now, as my hon. friend Giani G. S.
Musafir who has vast experience on
this question of road transport has
said—I beg to state that I also have
3ome experience for the last 18 years
—the point that has to be kept in mind
is that the requirements of the coun-
try, as far as road transport is con-
cerned, are exceedingly great. The

capacity for developing or supplying’

the amount necessary is very small.
As compared to our great needs the
capacity is small.

What has happened is this. At least
in certain States there was competi-
tion between the so-called State road
transport and the private transport.
The result was, where previously the
private transport had a fairly high
standard of development that was
smothered in favour of Government.

I think the earliest to begin was, in,
one sense, the Hyderabad State, from
which I come. It will be good, I think,
to analyse very carefully the success
and failures that followed this policy
of monopoly. It is all very well for
my hon. friend, Dr. Rama Rao, to talk
about nationalisation, but he must also
have the capacity and the intelligence
how to nationalise.

The fact is, in other countries the
amount of vehicles required . are
manufactured in their own countries.
That is the case in Britain, United
States, Germany, France L Russia and
other countries. In India we have not
yet ‘began manufacturing automobiles
or trucks. We have Indian vehicles,
motor-cars and trucks with parts im-
ported almost exclusively from out-
side. We are assembling them here
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and masquerading as Indian industry.
Whether it be Birlas, Premier Auto-
mobiles, Ashok Motors or that motor-
cycle concern, Royal Enfield, they are
doing nothing but assembling and
welding a few things and cutting a
few gears. I say, it takes time. If you
want a total automobile industry, you
have got to put up with it several
ancillary industries ranging from,
sometimes, as many as 3000 to 4000.
Even that is possible if you have got
a definite policy.

I am pointing out that the needs of
the country for development of road
transport are exceedingly great, and
our capacity is small. If you talk in
terms of purely State monopoly in
transport you must also have the
facility. In other words, the Govern-
ment will have to invest enormous
sums. And, when Government buys
things it buys at a higher price than
private people.

I am talking from personal experi-
ence and nobody could challenged me
on these figures. Leyland Freight
Chassis were offered at my door for
Rs. 28,000 but Government had bought
it for Rs. 48,000 or 50,000. What I
want to say is that there is nobody
to check Government buying. There
are no share-holders and nobody can
ask questions. There is lack of uni-
formity in the policy of the State
transport authorities when taking o@g’
or pdrchasing private concerns, whiéh
have become bankrupt because of the
monopolistic policy. Take for instance
this G.N.I'T. which has become the
Delhi State Transport. Because the
Maharaja of ‘Gwalior was influential
he could get a good price. In this con-
nection, I would like to have an ana-
lysis of the figures of the fleet they
took gver. More than 68 per cent.
were off the road.

Secondly, I would suggest that Go-
vernment when they take over the
private transport must at least apply
the :U.K. Transport Act (Section 47).
I have no objection to this. I can tell
you quite frankly that you have not
got the men; for when the Madras
State Transport, the Bombeay State
Transport and the Northern India
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[Dr. Jaisooriyal

State Transport were developed, they
took as organisers men who were
third class juniors in Hyderabad, but
subsequently they became first class
men. That shows what so-called “ex-
perts” your Government has got. You
need not accept my advice, but you
can take some lessons from it instead
of imagining yourselves to be extra-
ordinarily intelligent clever and infal-
lible.

Mr. Deputy-Speaker: 1 have never
done that.

Dr. Jaisoorya: I used it in the im-
personal sense. I am very sorry.

Thirdly, I have been always sug-
gesting that you should convert pri-
vate transport into co-operatives. As
my hon. friend, Shri G. S. Musafir
pointed out very clearly most of these
are small men. There are three peo-
ple sometimes owing one bus; they
work on it as cleaners, drivers; they
have sold their wives’ jewels and sud-
derly the route is taken over. - Shri
Alagesan will remember that I am al-
ways for converting these people into
co-opertives. Encourage it. It is in-
deed a very welcome sign to find the
following on page 24 of the Bill:

“Provided that other conditions
being equal, an application for a
stage carriage permit from a co-
operative society registered or
deemed to have been registered
under any enactment in force for
the time being shall, as far as
may be, be given preference over
applications from individual own-
ers.”

I should like to make it a law or an
emphatic principle. I would like Go-
vérnment to say this. We will give
no license to individuals. We will not
give license even to 3 or 4 people.
Get together as a private company,
convert .yours into a co-operative.
The Government should say that un-

less they become co-operatives, theve

will give no help to them, as they

have done in Pakistan. If the Centralg

Government lays it down as a rule,
at least there will be uniformity. Yon

- 28 NOVEMBER 1956

(Amendment) Bill 1306

can control the management by tak-
ing 10 per cent. of the shares and you
can direct everything. This is what 1
have been saying for the last 3 or 4
years, but no State Transport authori-
ty would agree to this; because mosr
of these States are autocratic. With
the passing of this Bill, T hope things
will improve. Again on page 31, [
find the following:

“Provided that other conditions
being equal. an application for a .
public carrier’s permit from a co-
operative society registered or
deemed to have been registered
under any enactment in force for
the time being shall, as far as
may be, be given preference over
applications from individual own-
<rs.”

I hope that this clause will be put
intu effect. I find the same thing em-
phasized in page 39. 1-have read thc
Bill very cursorily, but I know the
problem very well and I do not re-
quire to read it also. There is thc
State Transport authority. This is
going to be replaced by a Regional
Transport authority and a Commis-~
sion. I am glad of that, because there
are discrepancies between the effici-
ency and the laws of one State and
the other and though I have not read
the Bill thoroughly, I think it would
bring in a certain amount of unifor-
mity. I shall be very pleased to sce
this brought about and I would bless
the hon. Minister who has brought
this Bill, but what is actually hap-
pening is that you are not making any
progress, at the rate which is desir-
able, because of financial difficulties.
If you encourage in the States these
co-operative societies, these men who
are interested in transport would
come into it with a large amount of
money and they will purchase or rent
the vehicles, which the Government
cannot do.

1 wish once again to say that I am
against the so-called corporations

"where financiers come in as silent
partners, or as share-holders, with-

out running it themselves. This is

what I am objecting to, because there



1307 Motor Vehicles

is a danger that if you start corporsa-
tions, financjers would come in o
contrbl them. So, I think the co-
operative is a better thing than hav-
ing a gcorporation with such finance.
Money will be forthcoming if you en-~
courage the co-operatives. With that
we can co-ordinate the activity.

What has happened is this. The
State Transport authority wonld only
offer the kutcha roads to the poor
fellows, which will bring no profit
They are prepared to develop that
road and also the traffic if they
are kept on for a certain length
of time. I can say from experience that
we have built up and develop cer-
tain areas. But what happcns afteg-
wards s this. After we have develop-
ed it, the Government steps in and

takes it over. That is not right:

india is a big, under-developed coun-
try and it will take at least 15 years
to improve it. Let us remember that
it is no use our country increasing
its railway mileage and not road
{ransport, and when hon. Members gat
up and ask when the railway in their
=reas is going to be doubled I think
that they are talking nonsense. There
is no need to increase the railway
mileage under certain circumstances.
So road transport is going to be our
biggest item of development; it is
going to be the biggest head-ache
The question will be whether we arc
in a position to develop auiomobile
production on an adequate scale.

-

In China, they have already taken
up and they are g»oing (o produc:
400,000 automobiles annually by the
end of five years. They have already
begun the work. I do not know when
we are going to begin with osur auto-
maobile production. It is a matter to be
discussed with the Minister of Heavy
Industries and Commerce and Con-
sumer Industries. But these are the
points. The aspects ‘0 wnich I +efer.
red - are inter-connected. You cannot
bave mere road developnient sut you
must have more vehicles. As it heas
been found out, the »ff take for auto-
mobiles in India terrible low. It ia

28 NOVEMBER 1956

(Amendment) Bill 1308

hardly 17,000 per annum. At tnat rate,
what development can yJu make in
this country? There has to be a basic
policy.

May I tell you one thing, Mr.
Deputy-Speaker? Manufacturers from
some countries approached me and
said, “We can give you a six-wheel
truck manufactured in India with all
the parts found in India except a
few alloys, for less than Rs. §,000".
The manufacturers have come to me
and said, “We can build the Volks
wagons in India and deliver them at
your door for Rs. 4000 each”. But
nobody is prepared to listen, because
protection has been giveh to a favour-
ed few and those few cannot develop
this industry. It makes ine sick—th's
so-called protection policy which we
have got here.

Shri Sinhasan Singh (Gorakhpur
Distt.-South): You said Rs. 8,00 But
the Government is purchasing for
about Rs. 40,000.

Dr. Jaisoorya: What the Govern-
ments do, does not interest me. I am
giving the facts. A man came here all
the way from another place but he
could not get an audience with the
Commerce and Industry Mumistry.
These are the things that happen.
These are the points which we have
to think of. If this Bill can solve alj
the problems, I shall be glad. I am
very much in favour of it. It 1s a great
step that has been taken. But I car-
not comment on this Bill in detail
because I say frankly that I have not
studied it. But the fazt remairs,
namely, unless you pay attention to
those “‘Points that I have mentioned
and to which I have drawn your
attention, nothing can be done, and
this enactment will remain only -on
Ppaper.

dfen sTge T wRlE ([ETE) ¢
o fawr (fagaw) W& AR e
T & ag fa g2 a% 9 uw fewway
ﬂméawaﬁmgqﬁm
Wz §
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The Deputy Minister of Railways
and Transport (Shri Alagesan): 1 can
understand’ the language partly. But
I do not wunderstand the figures—
bathees, thenthees, etc. So, 1 shall be
glad if.he speaks in English

Mr. Deputy-Speaker: The figures
might be given in English.
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~..
Dr. Jaisoorya: The Minister should

understand what the hon. Member
says.

Pandit Thakur Das Bhargava: To-
day, I will certainly speak in English
as the Minister desires. But 1T would
request him at the same time—and 1
would rather insist—that he should
also try to understand Hindi. Till
such time as the hon. Minister does
not understand Hindi, I shall speak—
at least today—in English.

Mr. Deputy-Speaker: The Minister
says he can understand the language
but not the figures.

Shri Alagesan: I said T can under-
stand the language partly and I can-
not understand the figures at 2ll.

Pandit Thakur Das Bhargava: 1

"want to see that he understands me

fully and so I will speak in English,
though I cannot speak English as flu-
ently as he does

Shri Alagesan: The hon. Member
speaks English more fluently than I
do.

Mr. Deputy-Speaker: Let that dis-
ptite remain for settlement at some
future time outside the House.

Pandit Thakur Das Bhargava:
There was a time when the British
Government, while it was |here,
thought that the railway was theirs
and as a reaction to it, we insisted
that all the buses and trucks which
were privately run should belong to
our country and that we should be
benefited, whether the railways are
benefited, or not. In those days, during
1945 and 1946, there was a great clash
in the country and also in this House
and everybody looked at the prof)-
lem through a different standiwoint.
Today, the. whole situation has
changed. We make no difference We -
want the railways to prosper. We
want the railways to be very success~
ful, but, at the same time, the circum-
stances of our country require that so
far as road transport is concerned, it
should be fully devcloped. I cannot
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think of any time in the country when
the railways will alone be able to
cater to the needs of the country as
a whole or that the railways will meet
the full needs of the country. I think
that our salvation lies, in so far as
this aspect is concerned, in develop-
ing road transport and developing
this new system of approach.

I find that even so far as the pucca
roads are concerned, there are very
few roads and we have to see that
kucha roads also are developed. 1
have come to know—I dos not know
how far it is correct—that the roads
in America are not all pucca roads
and the buses and coaches that are
manufactured there can also bc used
on the kucha roads. We found that
the Ford buses, etc., were quite suit-
ed to the kucha roads also. Therefore,
according to me, we will get the opti-
mum results that we desire in this
country only when there is sufficient
arrangement for constructing these
buses and trucks here in this country.

We find that so far as this aspect is
concerned, though the Government is
doing its very best, the success that it
is gettting is not so much as is desir-
ed. Even in the motor transport in-
dustry we do not get the desired
results. Whereas these very cars,
trucks, etc.,, are sold in the coun-
try of their origin at a very
cheap rate, here, the prices are
almost prohibitive. Recently, when
this House discussed this matter,
we were told that the prices
cannot be reduced wunless there
is great demand, that th» manufac-
turers complained that there is not
enough demand and that they do not
have enough profits. I do not know
how far it is correct, but, at the same
tirne, I am really intrigued to find
that we are not progressing in this
direction in the way we would like
to.

I say that this is not an ancillary
~matter. This goes to the root of the
mattex. I would, therefore, beg of the
Government to devote much more
attention t6 this subject than they are
doing now. We want that these things
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are bBuilt in our own country and that
the entire profits remain here, and at
the same time, we want to see that
the whole process progresses rapidly.

Coming to the transport system as
it exists today, I know that sq far as
nationalisation is concerned, there
are very few buses or trucks plying
on behalf of the Government. So far
as the report of the Planning Commis-
sion is concerned, their policy is that
the pace of nationalisation should be
slow. There are very few persons in
this country who think that the en-
tire industry should not be nationa-
lised. We are all in favour of it. Even
those who own private cars and buses
—I know it for certain—are all in
favour of nationalisation. But we are
quite desirous and insistent to bring
all the pressure that we are capable

of, on the Government, to see that in

this process of nationalisation the in-
dividual is not sacrificed. After 211, in
the socialist pattern of society wherc
it is quite necessary that the corpo-
rate body and the Government should
take charge of these industries, it is
but essential that the individual also
must prosper and must be allowed to
live. In our fundamental rights, we
have got a provision that every per-
son should be enabled to have re-
course to every kind of profession or
industry. So far as individual are
concerned, I am sorry to say that if
the laws are being framed in such a
way that individual initiative and en-
terprise are totally discouraged.

In this connection, I would like to
draw your attention to the past his-
tory of this case. When I came into
the House and later on in 1946, there
was a clash of interest. At the same
time, there were some Bills relating
to motor transport and some Select
Committee had submitted reports on
those Bills. I happened to be a mem-
ber of one of the Select Committees.
Then the question of private buses
came in. We all know the history of
what happened in Bombay and else-
where to the private owners. We also
know the law in England. At that
time, the Select Committee made a
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recommendation which 1 would read
with your permission:

‘“There may also be cases in
which certain routes at present
operated by private parties may
be handed over to a corporation
by refusal to renew their permits.
We feel that even in such cases,
fair compensation is due to the
displaced operators...... ”

The note further said:

“We note that such a provision
exists in the U.K Transport Act,
1947. We recommend that the Go-
vernment should take necessary
steps to examine this question
with a view to see that such cas-
es are suitably dealt with and no
unfair use is made of the Motor
Vehicles Act, 1939.”

‘It is a very easy way of doing

things, so far as the proposed State
Transport Authority is concerned. If
an entire area or route is taken into
consideration and if you say that only
the State Transport Authority will run
buses, many operators will go out.
The permits already given may be
cancelled. May I humbly ask, whom
are you sacrificing? You are sacrific-
ing those persons who built up and
developed these routes. They are the
persons who came to the aid of the
country in developing these routes.
You want to take away their buses
and drive them to desperation.

. My humble submission is this. The
proper mode in which this can be
done is, you absorb all these operators
and take their buses. Just as Dr.
Jaiscorya suggested, ask them to in-
corporate themselves into co-operative
societies and make them a part of
your system. This is the only way in
which national interests can be serv-
ed. Asremarked by friend, Giani G. S.
Musafir, it is quite true that there is a
special section in the Punjab, which
has specialised in this job. They are
hardy people and they have special
experience in this matter. It is not
just that we do not consider their
claims and drive them to desperation.
If a person purchases a bus or truck
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for Rs. 25,000 or Rs. 35,000 and if you
give him permit for three years only,
he will not be able to recover even
that price. What will happen to his
bus? If you do not take it, it will
be mere junk; he cannot sell it in the
market.

Therefore, the first thing that 1}
would like to impress upon the hon.
Minister is this. If you refuse a per-
mit to a man on a particular route in
your State Transport Authority area,
then the least that you should do Is
to give him a permit on some other
route. You can make it a rule to
refuse permits on certain routes only
in cases in which you can accommo-
date the private operator by giving
him permit for, say, five years on
some other route. This will be some
solution of the problem. I know
it is not just not to allow him
to ply his trade on a route on
which he has been plying for long and
on which he has got, not a pre-emp-
tive right, but a right in the nature
of Easement. Your rules may say that
the permit is only for five years. But
the human rule is that everybody
should be allowed to continue in his
profession in which he has specialis-
ed. Therefore, every person who has
been operating on a route has got,
if not a legal right, at least a moral
right, to be allowed to continue opera-
ting on that route. If you do not allow
it, the only thing you can do is not
to use your powers under the Com-
pensation Act, and deprive him of his
property etc, but to give him permit
to operate on another route. If you
make it a rule that any person whose
permit is not renewed will be given
an alternative route, you will have
brought relief at least to the tune of
50 per cent to every person.

I am just submitting for your con-
sideration that there are two preb-
blems before you. The first is the
question whether you can give some
sort of compensation. The second is,
you acquire the bus or give him com-
pensation for that bus. To my mind,
the trouble is not so much thait .you
do not give him compensation. The
trouble is that you do not acquire his
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bus. Either,you should acquire his i
bus at a suitable value or you should
give him an alternative route. This
is but pure justice. In 1950, when the
Bill was there before the House, there
was an amendment moved by Shri
Deshbandhu Gupta. He, myself and
some other Members of the House got
together and he brought this amend-
ment before the House. I will read
out a few portion of it:
“39A. If—

be done in our country, according
to the circumstances, is a matter
that we are examining. When our
examination is over, that would
be brought forward as an amend-
ing Bill before this House. That
will be the proper time when all
these amendments can be consi-
dered. Now, Sir—I can only say
this theoretically—if any such
amendment is accepted, besides
prejudicing the prospects oY this
Corporaiion, it can very easily
be avoided. For instance, a per-
mit may not be issued in favour
of a Corporation at all. Or, a per-
mit may be cancelled, and the
departmental enterprise can rm
the route for six months and

(a) the renewal of any permit
is refused to a permit-holder
under the Indian Motor Vehicles
Act, 1939, or

(b) any limitation or condition

is imposed other than those speri-
-fied in the application for the re-
newal of the permit, or

(c) the Road Transport Corpo-
ration decide to acquire any
undertaking of any permit-hold-
er in part only, in accordance
with the provisions of this Act ..”
ete.

afterwards, the Corporation may
take it over, in which case, this
provision can easily be avoided.
It is only if all such provisions
should apply in all cases manda-
torily that the operators will get
any kind of justice. It is no use
trying to get that through the
backdoor in a purely permissive
legislation. That is the point that

This was the amendment and the
principle of the amendment was ac-
cepted by Shri Santhanam, who was

I have been trying to emphasise
on my hon. friends. They admit
this; but they want me to com-

the Minister-in-charge. He said:

° “I have already explained that
in pursuance of the recommenda-
tions of the Select Committee, we
have undertaken the examination
of the Motor Vehicles Act. The
point mentioned by Mr. Desh-
bandhu Gupta is certainly one of
the most important points which
we are examining in that connec-
tion. In fact, the question goes
much farther. It is not a question
of mere cancellation of permits.
As a matter of fact, there have
been very few cancellations of
permits as such. The real prob-
lems are non-renewal, or keep-
ing the people in a state of un-
certainty by issuing temporary
permits. I do agree that when
persons have worked a bus for a
long time and have cultivated a
particular clientele, or when they
have invested a lot of amount,
some kind of justice has to be
meted out., In what way it could

mit myself many times to the
assurance.”

After this was said, I also
intervened and spoke in the fol-
lowing words:

“After the assurance that we
have elicited from the hon. Min-
ister in charge of tif% Bill, I
should think the wmalts
be allowed to rest. k
of fact, it is not a question of
compensation as much as the mis-
chief of non-acquisition. As ‘soon
as a bus is refused permit, or a
permit is not renewed, the diffi-
culty of the operator is that he is
left with his bus if it is not
acquired. I can understand, under
the provisions of the Motor Ve-
hicles Act, there may ¥e cases in

which permits are refused on

grounds which are not i s any’

way favourable: to or which
do not relate - to any
interest in the Corporation. The
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broad question remains whether
in all cases in which a permit is
refused, the operator is to be
compensated or not.”

“He may be compensated or he
may not be compensated. After
all, it can be argued that a permit
was given for a specific period
of time, and that time having ex-
pired, it is no longer inherent in
the operator to demand that he
should be given a certain com-
pensation. Ordinarily we see that
a permit is renewed if there is
no default with the operator
and in ninety nine cases out of
hundred, when the permit will be
refused, it will be done in favour
of the Corporation. Therefore, my
humble submission is, when the
new legisiation comes, as the hon.
Minister has promised, that would
be good time when all these prin-
ciples could be gone into and we
could evolve some sort of a for-
mula by which justice could be
done to the operators.”

I requested my hon. friend to
withdraw the amendment on the basis
of the assurance given by the hon.
Minister. I have studied the proceed-
ings of the present Joint Committee.
On a certain occasion, a decision was
taken that compensation will be given
in the case of non-renewal also. I do
not know what subsequently prevail-
ed with the Joint Committee. They
have now made it a rule that so far
as non-renewal is concerned, no com-
pensation will be given. The only
reason given is this. When permits are
cancelled or when the conditions are
modified, the Joint Committee say
that they have enhanced the rate of
compensation. _Because these rates
have been engg:ced, they are not giv-
ing compens#tion in the case of re-
fusal of renewal. This is robbing
Peter to pay Paul. I do not understand
the logie. In the case of refusal of
renewal, the difficulties are such that
the man is without any remedy. Even
if it is cancelled or there is a modifi-
cation, for some time, the man is
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allowed to ply his bus or truck. What
happens to the man to whom renew-
al is refused? He is in a worse posi-
tion. I should think that he is the man
who should be given compensation. I
understand the low rate of compen-
sation if the truck or bus is not ac-
quired. That is Rs. 400 in the mini-
mum. A person may be given a per-
mit today. After six months, may be,
it is cancelled. He cannot recover
even part of the cost. Even if the
whole thing goes on for all three
years, it is tantamount to Rs. 7000.
You have to make a choice between
Rs. 7000 and 400. The only course
open to him is to go somewhere else
and try his luck. This is not the way
in which persons who are having a
truck, ordinary people who own one
bus,—sometimes, one bus is not own-
ed even by one man—should be driv-
en to such desperation.

What we should do is like this. In
cases where you cancel or modify the
terms or when you do not renew it,
it must be the bounden duty of the
Government to see that some alter-
native route is given so that he may
be able to recover the price of his
bus as well as earn his living. Gov-
ernment is not in a position to do it.
After all, the country is so vast. The
transport routes to be opened are so
many that Government can certainly
accommodate all these people. Even
then, I should say that they will be
doing pioneer work in this country.
There are thousands of routes which
are not yet opened. If these people
are.given these routes, we will gain
both ways. First of all, we do not
deprive these gentlemen of their right
to compensation and user of their
property. On the other hand, we will
see that the country will be opend up.
The people will bless the Government.
I know in my backward district,
people desire that buses may be run.
The people will also bless the Gov-
ernment that after such a long time
at least, buses have come, because
they do the work in hours, a work
which was done by the bullock carts
in days. In both ways, we will be
benefited. When all these routes are
opened, the country will progress.
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My humble submission "is this. I
want two things. First of all, in case
of refusal of renewal, proper com-
pensation should be given, because,
after all, you are taking away what
was his business before that time.
After all, when you give a permit for
five years or three years or two years,
it is your own sweet will. Everybody
is in your clutches and you can do
whatever you like. If a person is
given a three year permit, he cannot
.recover the price of the bus. He can-
not do anything if you do not give
him a permit. Nothing but justice re-
qQuires that you should make your
rules in such a way that nobody is
deprived of his just dues. It is depriv-
ation of the just dues of a man if
you do not acquire the property and
do not give him a route. If you do
not give a route or acquire his pro-
perty, what happens to the bus? It is
all national property though it is in-
dividually owned. We cannot allow
this national property to be wasted.
I can understand your giving prefer-
ence to the State Transport Authori-
ty. At the same time, I do not under-
stand how you can be justified in not
looking to the interests of these poor
people, you can say, middle class peo-
ple, and depriving them of their pro-
perty. It is deprivation of property if
you do not allow him to use it in the
way he likes to use it. All these land
routes belong to the people of this
country. We have defined our for-
mula in the Constitution. We have
said that we want individual dignity
and unity of the nation. You have to
develop individual things and corpo-
rate things. You will have corporate
things. I love corporate effort. It is
all right that you make efforts to see
that the people have co-operative
property. But, at the same time, I do
not think that you can have a rule
like this unless you violate the basic
principles of the Constitution. It may
be that now the law allows you to
have a monopoly of this kind. I do
not object to that. At the same time,
you must realise that we have stated
it as a fundamental right that every
Indian citizen was entitled to have
any profession whatsoever. You are
depriving all these people of the
502 LSD.—
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profession that they have been
doing for long. There is no reason
why they should be deprived of
this you do not also loock  after
their essential interests, I do mnot
make any difference whether they
come from Punjab or some other part
of the country. I am anxious for the
citizens of this country. If they hap-
pen to come from Punjab, I must
show at least equal anxiety. It is not
a matter of Punjab or any other part
of the country. It is not only in Pun-
jab that private enterprise is going
on. I submit on behalf of all persons
who ply their buses and use them for
earning their livelihood. You have to
look after their interests. When you
have the State Corporation or State
Transport Authority, these persons
should be allowed to have their own
individual profession and should not
be made only the conductors. Let
them enjoy the profits and the divi-
dends that they earn from the invest-
ment. In respect of both these matters,
notice of amendments has been given.
They will come up in the course of
the discussions. I would request the
hon. Minister kindly to consider them
sympathetically. - Compensation is one
thing. What I want to emphasise is,
the consequences of non-acquisition
are much more serious than the con-
sequences of not giving compensation.
I would beg of him either to com-
pensate them or to make it a rule
that in all such cases, alternative
route should be given for 5 years.

In the case of trucks also, the diffi-
culty will be the same. You give
routes to these people’for 5 years. In
case you cannot do it, acquire their
buses and give them good compen-
sation. There is a proposal that for
finding out what the compensation
should be, there should be a tribunal.
You may do anything that you like.
I know we have changed the rule re-
garding compensation. Yet, the Prime
Minister and the Member in Charge
stated that they did not want to victi-
mise the people in giving compensa-
tion, and that they willbe quite fair.
I think our Government which is wed-
ded to a socialistic pattern of society



1321 Motor Vehicles

[Pandit Thakur Das Bhargava]l

will not deprive the people of their
property and belongings. Give fair
compensation. In case that is not done,
give them alternative routes for five
years, even if it be in other provinces
or routes, etc. I would, therefore,
plead with all the emphasis at my
command that he will kindly consider
the suggestions sympathetically and
do the right thing by these private
owners.

st T T met (e & T-
R—WEx) : IUTSAN WERA, T TH
fodas w1 Sifs ws9 & wwga fear
T ], @ w1 g ) ot w23
(sraz afafa) 7 <= fawr & v oy e
g o aRITasT &
e R T g 0 ® Oy aw ¥ e
A ITHAY T e O 9vd @y
a<H faomr argar g T ag T }
foF og @Y oy W B <@ e A
WR IATT FET E, T@ A WA X
AT & A @ 7 FHATAT ST qgdwT
ST FIAT TgA & WAEF ¢ 1 F T
=T =t fr fow awm 38 fadaw g
g & ane ¥ fear 9 oW F aga
¥ FH=IfEt B Y RS &, 9 Y Ay
9T FIA BT A fHAT A | I Y
mgaT R s ST wmaT
AT A fo & 9w Y oY pfEd
& 37 ¥ 39 Y el AR 9 F avew
F Y F1& ==t 1w fawr 7 @vfr ) fagelt
TR ow ¥ fadgas X oww o H
FI-FraTE g9 91 I9 I oIt aF qHW
1 AT § WA w0y of Y T &
ag s foar war ar 5 g aga
AT T AT W FRw 597 5 a9-
it #7 9r 7 o g Y | §F Ty
araT fo @ Y ¥ o § faw 9y
| d X Y S T HHATRET Y
T H GATF XA H1E 61T (57 )
w faw & aff NP § 1 F =i
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FET fF s AT WA AERT @
TG T AT T I AN TH J FH L9
w1 FrEET % R sgafat @
AT GIRA & FFq F qg oE faw
T AW T & )

'13.42 hrs.

[Pandit Thakur Das Bhargava in the
Chair]

WU a9 § qg FHw WA §
fr oEF aF W F G2 w7 AT Y
w7 39 7 e a<g #Y W7 #r
a8 1 | § wegy wav g 5 maae
arazr g favaw 67 g g BF wex
g gtz ¥ fag st oAy W s
FC I TT L TT @ 2 1 F FHIaT
g f& =9 &1 our aww T I8 @A
I & wfa oF aga ¥ w=_ET T 0
oI SENET o Y § 5 9w o
WX IEAT A AY 52 qF AN
9T &3 FT FTH FQAT ¢ AV I Y Fvaely
AT Y FIT 1 W qg W
T I A7 Ffod 5 ag ¥aw A €2
&% FT g HH FIEGT AT | JET ¥
qA T@T =TT § W At IF X T 7
arg o1 &, T %8 gwa1 § 5 1@ sy
F w= AfasT ST ¥ % ¥
wT W I AY § 1 T T A 7@y
frrarar ¥ S s FasperT waT 20
A fFaw & 92 59 ¥ s fear
AT §, SH FT HIR ALY fAT Srar
% AR I #Y wogR fear ST €
F A FIW Q@ TF | T B WAL
g (wfas a9 S FF 7 AWT)
Y sgaTyT AT ¥ AR T I & W
a3 & wr Frrer grar § 1w arfast
& X FAAf@El ®Y B [J|J g
T & T A I ¥ W JY § A
oy a2 I FWM A 1 N T 99
Al A ATH AT [T W T Hd
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3%@&3%%{1!1&!@@1
92ar & 5 W 9 @ WX w2 =
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TFHE B WX ¥ AN qF FE
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aC a« f&qr 97 fF @9 @ 3/ ¥ &
fefafam (wamm) dar adf §iar
wR gw fefafca «vm =gy & @
I8 F fag g 1 g sAgfa s
IIAAT ERM, W FT AYH FHAIIET &
Sty W9F A FT AGHAT gP— —

dfsr go wo wat (frar Iw-
zfewr) : frergar faemt wTfed o

oft Ty T Wre - 99 &Y ASA)
FY w1z fifaad =T fefaftsra v a@aT o
oT 9 Y agr ¥}|W E
afwi sfewa (sm Fv afdffaal)
F ak § 15 @ G FTET AR
&1 gl F AR A § O 19 FeAw

i’

et wrw & a9 W ug W Wy §
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HT GEET & Q¥ & A A g T @
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@A oF A ¥ v [ A
ar ot g 9 FTW gl § I g
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STHFTEE AT @ | TE
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g W g fasmmafem oy @b
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AT AT L IH K T @ W
sarer S fzar v @ fr 59 saEwm
FTH FI AT G FOY F ST AW

waie #7 Nifa w1 aww T @ g o
oY Faw AT @ & (F=F afEgT)
W& a9 A W@ (I TEaEe)
] N Auaeagy fFar §, e
(frar) = I AmEersw fear @
gefifags &% ®1 W Amware fear
2 1 Afer T ¥ STAeETEEEE | AR
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;T 7w w fHar @ 9y 3 e
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@ T g, W FT e ar 9@ oo
uF arg dF 9re< g fr oF aT% =
wEvfaat ¥ i (F = T -
TEY) FT W T AR A q& "1
FraTIer ot F AW F 9Ty A FI
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A T@ FT ¥ AGIST N, ' WY
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FIX § TG IT T FT THIAAT D=
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AT HTAT & AT IT I ST ATAA AT
T T s & 9" w1 Y W A "
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dwq oW feuge (fafemw) X 0
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fawcor) fast @ifod ar *rf wewa
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& worar Dan 2, feely s % a0 A
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6 ¢ | ¥ ¥ oF &7« "7 @
g1, 3fgw mifeax & gu Hifa = ==
fagr v | dar =Y femr T ? AEA-
HE #T €@ TFaH ¥ H1E I, #E
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q 39 FT = FgAqT |

T ¥ q7 F HIX T Y a6
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TR (IEW) T AOEE FA 8§
I F off SR e W (Frelty wife) &,
e faet aOF A W ST Y AN
& faeew (Storreit) & wfafade (faer)
T ¥, a1 AT qT WA qg §
FTH SATET GATE & & & 5T § |
35 faT TB¥ § @ I FT AW T
w °ar f5 I 7 eiaw W R
0% ¥ guEE &7 WY ¥ Smar
T | I § @ s (TsT IAAT)
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wfafom €t aride orT TRUmEY
(Trg-fasht dqaa STRr) oW fag
3, forg ¥ wgde WS w1 W W
firw & ¥ fogr war | 9@ EAdE |/
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goiafaat ¥ ag sl w3 fear
& Igf 9 fome ffgew (3&Y) swmn
EHT &, 59 9T 97 W =A™ famy aw@
01X e § ¥ A 9wy 17 fewr
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-G a7 [ FT A FTT I AR
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qHHEAT § |

Shri V. B. Gandhi (Bombay City—
North): We welcome this Bill and we
are glad that it has at last come before
us, and it has come from the Joint

Committee in a greatly improved
form.

I shall just try to say a few words
on the question of compensation. In
other words, I shall deal with clause
62 which contains the sections that
provide for compensation. 1 would
begin by saying that this House should
adopt a bias towards being not only
fair to the operators but also being
just and even a little generous. I hope
the old issues or the old cries of help-
ing capitalists and of exploiting the
poor man, cries which were raised at
the time we nationalised the airlines,
will not be raised on this occasion, for
we all know that a vast majority of
the private operators are small men
or small operators or men with small
m2ans. The Planning Commission
estimates that about 95 per cent. of
these private operators are small
investors, and therefore, we ought to
look at this question of compensation
with this thing in mind.

The Joint Committee has done well
in liberalising and increasing the rate
of compensation, but this increased
rate is going to be paid only in cases
where the permit is cancelled or where
the permit is modified or restricted,
but the Joint Committee has not
thought fit to agree to pay any com-
pensation in cases where the permit is
not renewed.

Under section 68F (2) (a), we
empower the Regional Transport
Authority to refuse to entertain an
application for the renewal of a permit.
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Then again, in section 68G (8), we
say that

‘no compensation shall be pay-
able qn account of the retusal to
renew a permit under clause (a)
of sub-section (2) of section 68F".

Now, with this power, it is very
clear that if we do not want to pay
compensation to an operator on a line
which Government proposes to acquire
or has the intention of acquiring, Gov-

ernment will start, by refusing the

renewal of the permit. I am informed
that resort has been had to this prac-
tice in a number of cases by the
States. I think it is rather not only
not fair, but I would even say, it is
rather mean.

We can understand that an operator
who accepts a permit for a certain
limited term ought not to expect com-
pensation after the temm is over; in
other words, we can understand that
he is not entitled to claim compensa-
tion after the term is over. Still, we
should also accept, and we can also
understand that it is only fair that the
operator is entitled to expect that
under normal circumstances, and it
there is no fault on his part, the per-
mit will be renewed in his favour.
Now, if we agree to this position that
even though he is not entitled to claim
compensation, he certainly is entitled
to expect that under normal circum-
stances, the permit would be renewed,
then, of course, we can see the justi-
fication for having to come to another
decision, a decision different from
what the Joint Committee has come
to. I should think that at least where
the renewal of a permit is refused and
immediately after a short interval the
State comes in and takes over the
route, it is clear that the motive for
refusing the renewal on the part of
the State was to deprive the man of
his trade, the continuation of his
operation and of any compensation to

him. I think that is not fair. Could |

we not do something? Could we not,
for instance, say that if a permit is
refused renewal, and if, within, say
one month, or three months of such
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renewal, the State takes over the
route, that original operator should be
considered eligible for payment of

. compensation.

34 hrs.

Dr. Rama Rao: May I ask the hon.
Member whether it is his intention to
penalise the State for having given
permit for four or five years?

Pandit K. C. Sharma: Penalise the
tax-payer.

Shri V. B. Gandhi: If he will permit
me to finish he will understand my
approach.

Sardar A. 8. Saigal: He is no
understanding yet.

Shri V. B. Gandhi: The objective
behind this Bill is not just to see how
cheaply nationalisation of road trans-
port can be brought about, but the
objective also is to see how cheaply
and adequately transport can be pro-
vided to the community jointly by the
State-operated corporations and by
private operators. That is the larger
problem before us, because we knmow
that today the State is not in a posi-
tion to undertake the enormous burden
of providing the entire transport needs
of the community, and the private
operator has still a place and a very
significant place in the scheme. We
are informed that as compared to
about 10,000 buses at present being
operated by nationalised agencies,
something like 36,000 buses are still
being owned and operated by private
operators. If for such a very large
part of the transport service we have
to depend upon the private operator,
it is only wisdom that we arrange
things in such a way that the neces-
sary investment will come forward,
and the necessary number of entre-
preneurs will also come forward.

Then there is another aspect. After
all when we are having all these big
development schemes and nationalisa-
tion schemes in which public funds
are being employed in increasing
volume, we do want to encourage the
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small investor, the small saver. From
actual statistics it is known that these
small operators
resources of small savers, small
investors; that saves the State from
having to produce funds for the ser-
vice which these small investors are
willing to take over, provided fair
conditions are made possible.

Just a word about acquisition.
Acquisition of the property and assets
of the operators has not been pro-
vided in the Bill. I think it is a good
thing. There is nothing inherently
wrong in providing for payment of
compensation for acquiring the pro-

perty and assets of operators whose

permit has been cancelled. Such a
provision already exists in the United
Kingdom Transport Act of 1948. But
under the circumstances existing in
this country, there would be certain
difficulties. Of course, I personally
would not mind if some fool-proof and
just method of valuation and some
impartial machinery for such valuation
could be created. I would not mind
retaining a provision for acquisition of
property and assets. But that does not
seem to be quite such an easy thing
in the circumstances we have in this

country.

Here the House may be reminded of
the Public Accounts Committee’s
Twentieth Report in which a very
graphic description, or graphic account
is given of the way the property and
assets of the Gwalior and Northern
India Transport Company were
acquired only just a few years ago.
The whole process was wasteful and
a number of undesirable features were
connected with the procedure of valua-
tion of the property and assets. It
may be of interest to the House to
know that out of some 210 vehicles
that were acquired after paying com-
pensation, 62 of those vehicles were
off the road,*were unfit, for service in
less ‘#fin one year. In fact, 43 per
cent. 6f the vehicles “->r~ out of com-
mission within one year and another
15 per cent. were out of commission
m the next year, that is 60 per cent.
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of the vehicles for which compensation
was paid according to the methods of
valuation to the former prqprietors
were unfit for service. These things
can happen. Usually, in the case of
provisions for acquisition, there is
always a clause saying that all assets
will' be acquired. That is a great
inconvenience in many cases, because
under such a provision one has to
acquire even scrap, even though you
may acquire it at scrap value. For all
these reasons, I am not prepared to
press the point of including a provi-
sion for acquisition in these cases.
However, something can still be done
to keep the private operator interested,
since, as' I said, for a very large and
significant portion of our transport
needs, we have to depend on him and
we can do that in various ways.

We can, for instance, increase the
term of his permit. We can afford
other facilities and, in short, see that
the conditions of remuneration for the
private operator and the small investor
are improved. In other words, we
can liberalise all these circumstances
connected with his trade and keep
him interested. And it is very clear
that for some time yet we shall need
the private operator; we cannot do
without him.

Finally, I would just like to say one
word about one recommendation of
the Joint Committee. That is with
regard to clause 41. The Report says:

“The Committee are of the
opinion that while considering
applications for stage carriage
permits, the Regional Transport
Authority should, other conditions
being equal, give preference, as far
as may be, to registered co-opera-
tive societies over individual
operators. A suitable proviso has
accordingly been inserted”.

Now, nobody can take any exception
to a proposal of this kind. We all’
want to help registered co-operative
societies. I am not certainly against
it; nobody can be. But I want to
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place my own difficulty before the
hon. Minister. I hope he will clear
it in his reply.

Now when we talk of co-operative
societies in any service, we refer to
those who provide the service and
those who consume the service.
Usually, a large part of the consumers
have to be people who are themselves
interested in the side that provides the
service. Here I am afraid what we
may call by the name ‘registered
co-operative society’ will, in the final
analysis, turn out to be just another
limited company, because I do not see
how consumers are going to be the
people who would also be interested in
the side that provides the service.
This is just a personal difficulty.

With these few remarks, I whole-
heartedly support the Bill.

Pandit K. C. Sharma: I am grateful
to you, Sir, for the opportunity given
to me to participate in this debate.
This is a very important Bill and 1
congratulate the hon. Minister on
bringing it forward at an early date.

It is a fact that ours is a backward
country. One very important—and
very unfortunate—fact that keeps it
within the category of backward coun-
tries is -the lack of transport. Also
there is the fact of lack of goods to be
carried. But even if goods are there,
still transport is lacking. This is bad,
and for some time to come every
source, private or public, has to be
encouraged to provide enough trans-
port to carry goods and to meet the
necessary demand for growing trans-
port facilities

Much has been said—and parti-
cularly my attention has been drawn
to the remarks of my hon. friend to
my right—about the workers and the
operators of the vehicles. I stand for
increasing facilities of transport and 1
greatly feel the need of adding to
those facilities. But I do submit with
all the emphasis at my command that,
facilities or no facilities, under no
circumstances should passenger trans-
port facilities be left in private hands.
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It is one thing to avail of the facilities;
it is another thing to operate with
some kind of minimum dignity to the
Indian women or the Indian citizen.
It is impossible to expect that dignity
and that decency from this class of
private operators who CRrry
passengers.

My hon. friend is very fond of the
worker. But let ‘us know what that
worker is, what is his capacity and
how he behaves. Every minute he
commits acts of crime against women,
against children—against passengers.
He kicks them, he assaults them and
he abuses them. Who is responsible
for this? My hon. friend stands up
and talks as if he has -no responsibility
towards human decency; he simply
goes for vote-catching and for cheap
popularity. It is an impossible condi-
tion. I have gone through all these
public vehicles which ciérry passen-
gers, I doare say that their
behaviour is anything but dignified.
Daily they commit crimes against
women; they abuse them, they kick
them, they assault them. Who is
responsible for this?

Dr. Rama Rao: What are the Gov-
ernment doing?

Pandit K. C. Sharma: It
encourage them.

Dr. Rama Rao: On a point of order.

is you who

Pandit K. C. Sharma:
giving way.

I am not

Mr. Chairman: The point of order
has to be heard.

Dr. Rama Rao: The:Hon. Member
said that workers assaulted them and
kicked them. I interrupted and asked
what the Government were doing.
Then he said that I encouraged them.

Mr. Chairman: Order, order. The
hon. Member did not mean Dr. Rama
Rao personally. He only said that
those who advocated a certain plea
and spoke in favour of those people
were responsible, not Dr. Rama Rao
personally. Dr. Rama Rao cannot be
found everywhere—in Meerut, in
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Punjab and elsewhere. So he cannot
be- expected to encourage all those
people.

Dr. B.ama Rao: I am sorry the posi-
tion is made worse.

Mr. Chairman: He did not mean
Dr. Rama Rao personally.

" Pandit K. C. Sharma: My hon. friend
is unnece_ssaril'y super-sensitive.

- So with these observations 1 do sub-
mit that so far as passenger trans-
port is concerned, it should be a State
monopoly. I understand that it would
be difficult for the State to provide
the necessary facilities easily and in
the near future. I understand the
difficulty that the average citizen has
to encounter. But that difficulty is
much less than the indignity one has
to suffer. So on no account should
passenger transport be left in private
hands. Otherwise, it will be simply
going too far. There is no sense in
expecting that necessary decency and
that human ' behaviour from them.
That is the demand of the time, that
is the demand of the ordinary citizen.

Therefore, you may do anything in
respect of the transport of goods. You
may give enough scope so far as goods
traffic is concerned. You encourage
them. I do not mind even if the State
gives subsidies to them. I think under
no circumstances will railways be able
to carry all the goods that would be
required of them in the Five Year
Plan period. So transport of goods by
road is necessary and should be
‘encouraged. But so far as passenger
transport is concerned, it should be a
State monopoly. Why? Because the
State employee undergoes certain
training. He realises his responsibi-
lities. He can be taken to task. He
has to undergo certain training for
courtesy for meeting his obligations.
‘He has a sense of responsibility as a
public servant. The private man is
neither a permanent hand. nor a
“person with any responsibility in this
regasd whatsoever. So far as this
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taking over of the assets from the
individual who is refused the licence
is concerned, it is a national asset and
it should be taken on proper payment
—whatever. its price s in tne open
market.

. T do not understand all this talk
about compensation. Hon. Members
have equated it with the right of
shareholders in Banks and Insurance
companies and others. Those are busi-
ness enterprises and the man has to
do something to build up the business.
But what business do these private
awners of vehicles build? I do not
understand that. The roads are public
property; they are built out of public
money; they are repaired with public
money and looked after with public
money by public servants. The private
owner has simply the right to ply his
vehicle over the road. Whatever he
has invested is the investment on buy-
ing the motor vehicle. The right to
ply the vehicle over the road is the
right given to him by Government.
Therefore, I do not think he is entitled
to any compensation. Public money
can be paid in return for something
acquired. If you get nothing in
return, why should he be paid com-
pensation? The right to ply a vehicle
over the road is the right of the State.
If the State refuses to give him that
right, then, no question of compensa-
tion arises.

Supposing the State takes over dur-
ing the course of the permit. What
does the private owner lose? His
vehicles will not be able to ply over
the road. Then, take over the vehicle
and pay whatever it is worth in the
market. The right to ply the vehicle
belongs to the Government and not to
any individual. Whkat is the thing
that inherently belongs to him that
he hands over to Government for
which he should be paid compen-
sation? The very word ‘compensa-
tion’ means payiug something for
relieving the hardship caused or likely
to be caused by the transfer of certain
rights which the citizen possesses. In
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this case the citizen possesses nothing
and gives nothing to the State. There-
fore, my humble submission is that,
on the principle of paying something
in return for something taken, no
question of compensation arises. Of
course, it 1s equity, fairness and
justice that he should be protected for
being deprived of the anticipation he
nhad that he would be permitted to run
the vehicle for the whole period for
which the licence was issued. If the
‘permission is withdrawn, the vehicle
can be bought by the State at a price
which it can fetch in the open market.
That is ali.

With regard to the criticissn that
some of them were bought and they
were, found useless after 6 months or
1 year, I say, it is a question of indi-
vidual bargaining. Somewhere the
mistake might have been committed
With experience and a better sense of
responsibility, our people would be
able to do better bargaining and pay
the price after due consideration so
that State money would not be wasted.

With regard to the conductors and
others I want to submit that they
should receive training so that they
should know not only their jobs well
but also know the elementary ways
of dealing with citizens. They should
know the ordinary decencies of life.
It is no use saying that a man has
worked for 12-hours. 1 cannot under-
stand how that can be so. Generally,
so far as passenger vehicles are con-
cerned, a man will go at the most
twice. They go for a single run a day
and that is not much work. Even if
they are over-worked, it is no justifi-
cation for being rude or uncivil or
intolerably bad towards people. They
must know how to work and behave
properly; and, for that, they must
undergo a certain cowse of training.
It is not merely standing in the vehi-
cle and working as conductor, It is
no good. They must be really doing
service to the people. Therefore, the
work should be done by well-trained
people in a good way. That only will
be real service done to the people.
Our people should know how to do
things and they must rise to the
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occasion and do things in the right
spirit. Service neot acceptable is an
imposition an the people. It is true
that we need road services; but, that
need is something and to suffer
indignity is something else. No decent
person is going to suffer indignity or
indecent behaviour for the sake aof
this faciliyy. Why should people be
treated like cattle? There must be
some respect shown to the citizens.
The people who run the services
should be trained to give better
service and to have good behaviour.

Shri Viswanatha Reddy (Chittoor):
Mr. Chairman, the question of regula-
ting road motor transport has been
agitating the mind of the Government
since a very long time—in fact, since
1950, when the Motor Vehicles Taxa-
tion Committee’s Report was made
public. The name of that Committee
belied, to some extent, the funétions
of that Committee.~ That Committee
reported not only with regard to the
question of taxation of motor vehicles
but also considered all aspects of
motor transport in this country and,
particularly, the development of this
form of transport.

Ever since that Report came out,
the Government of India mad@everal
attempts to call several conféig¥ites of
the State Governments and d to
impress on them the mnecessity -of
accepting certain of the important
recommendations -of the Committee.
But, strangely enough, the State Gov-
ernments were very much reluctant to
accept certain proposals made by the
Centre and this measure before us
now is only a compromise measure
and it does not fully reflect the
intentions that the Government of
India originally had. However, to:the
extent to which it has been agreed
upon by the State Government.;- it is
a definite improvement and it con-
tributes to the development of motor-
road transport in this country.

I need not dilate at.any length over
the importance of this industry.
Several Members have already made
their observations on that point. I
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will content myself by observing that
at no future date can we expect that
our railway system will be able to
meet the transport needs of our coun-
try to the extent and in the same scale
as we would desire. Therefore, the
necessity of developing the motor
transport is very obvious and I need
not, lay stress at great length on it.
However, I would like to make one
observation and that is that the
development of the transport industry
is intimately connected with the deve-
lopment of the motor industry as
distinct from the transport industry.
The necessity of developing a motor
industry is also quite obvious both in
times of peace as well as in times of
emergencies. We must have a very
healthy nucleus, a very strong nucleus,
of the automobile industry because
that is the basis of all our efforts both
in war and in peace.

.

With regard to the provisions of the
Bill, I would like to confine my
remarks to one or two items that I
thought I should submit to this House.
One important thing that the Joint
Committee has done in this measure
is the creation of an Inter-State Trans-
port Commission. With regard to
inter-State rules both for passenger as
well as goods vehicles, there has been
considerable difficulty. It was very
difficult to make State Governments
agree to a uniform policy with regard
to plying of vehicles between two
States. The only exception as far as
1 know is the friendly agreement
reached between Madras and Andhra.
With regard to the other States, I am
afraid there has never been an agree-
ment and there has been considerable
difficulty. I am very happy to note
that this Inter-State Commission has
been -set up by the Central Govern-
ment. It is a body which is not so
much infliuenced by the State Govern-
ments because the views of the States
in these matters are likely to be con-
flicting, and therefore, the Centre has
taken over the power to regulate
inter-State traffic.
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One thing I notice is that this Com-
mission is not charged with the task
of fixing the quantum of taxation for
the inter-State routes. It is only
charged with the duty of fixing the
permits or regulating traffic in other
ways, but with regard to taxation, -
nothing has been said by the Joint
Commiittee. That is a very important
aspect, and I think several disputes
between State Governments can be
traced to this question of taxation. As
it exists today, the vehicles plying on
inter-State routes are taxed twice or
thrice, as the case may be, by the
States—if the route goes through three
States, it is taxed thrice; if it goes
through two States, it is taxed twice,
and so on. That is a very great
burden and it has put fetters on the
free flow of traffic between one State
and another by road. 1 think it is
better that, if not in this Act, at least
by regulations and rules, it should be
provided that the Inter-State Commis-
sion will be charged with the duty of
fixing the taxation also on the vehicles
plying on these routes.

There are certain other aspects of
this measure which are not quite to
my liking. One thing is the question
of fitness certificates to be granted for
two years at a stretch under this
measure. Fitness certificate is a very
essential thing for both goods and
transport vehicles. This certificate
will be extended for two years at a
stretch, and in that case it would be
very risky for the passengers and for
any people travelling in these vehicles.
1 should think that this certificate
should extend only for six months as
at present, and at the end of every six
months, a thorough check-up of the
vehicle should be made by a competent
officer or authority. It has been said:
in view of the provisions in this Bill
after all when a new vehicle is put on
the road, is it necessary that its fitness
certificate should be examined at the
end of six months? At the end of six
months, the vehicle is almost new and
therefore, Tt would not be necessary
to go through thig examination. But
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whatever it is, we can agree that if it
is a new vehicle, the examination may
not be so thorough. It should be left
to the competent authority, and the
motor vehicle inspectors are techni-
cally qualified people and should be
allowed to judge at the end of six
months the fitness of the vehicle to
ply on the roads.

Another provision is that the Chair-
mgn of the Regional Transport
Authority should be a person with
judicial experience. Certainly it is a
very welcome measure. However, it
should be left to the State Govern-
ment to decide on the point, because
very often it is very difficult for State
Governments to place the services of
a judicial officer to look after this
work, and in the pressure of his work
what actually would happen is that a
judicial officer will not be able to look
after this work properly and he would
authorise the Regional Transport
Officers to look after his work because
he is empowered under this Act to
authorise some other person to look
after his work. That means that the
judicial officer will not be able to
spare his time, will be merely a figure
head and will be attending only to
very important functions while the
routine work will be entrusted to
bureaucratic authorities. I do mnot
think it is quite feasible to put in this
Act that a person, who is a judicial
officer, should be the Chairman. It
should be left to the good sense of the
State Government to decide on this
point, and I do not think we should
make any specific provision in respect
of that.

It has been said by several hon.
Members very strongly that all other
things remaining the same, the
co-operatives should be given prefer-
ence in the matter of granting routes,
both for transport vehicles and stage
carriages. This has been tried in
Andhra and Madras with very bad
results. They tried to give preference
to co-operatives to a very great extent
in the matter of granting routes and
the result was that overnight all sorts
of spurious co-operatives sprung up
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and the services that they gave to the
public were bad. I have really no
objection to giving preference to bona
fide co-operatives, but, the Gvoern-
ment should take very great care to
see that these co-operatives are not
spurious ones, just set up overnight
for a different purpose of earning a
few routes, but really genuine workers’
co-operatives. How that is possible in
connection with this Act is a matter
which I cannot properly understand.
I hope it is possible to make some

_such regulations in the rules.

There is another legal question,
although I do not pretend to be a
lawyer or a person well versed in law.
I remember to have seen certain judg-
ments of courts in which it has been
held that there should not be any dis-
crimination in this matter as between
a co-operative and an individual Even
if we provide in this Bill to give pre-
ference to co-operatives, how far can
that be applied in view of this judg-
ment is a matter for others to deter-
mine and decide. I cannot give any
opinion on that point. However, I
would like to urge strongly that only
genuine co-operatives should be given
preference and not spurious ones.

Much has been said about taking
over the assets and paying compen-
sation and so on. Nationalisation,
taking over of all the assets, etc. are
all inter-connected matters and they
should be dealt with as such. I could
appreciate the argument advanced by
Pandit K. C. Sharma who said that
permit was a right, vested in the
operator by some action of the Gov-
ernment. But, it is a right which is
actually owned by the State and
therefore the payment of compensation
could not be justified. That ought to
be the correct attitude. Apart from
the correctness or otherwise of the
attitude, I do not see how the operators.
themselves will benefit by the com-
pensation for the unexpired portion of
the permit. In my opinion, it should
be the pre-emptive right of a State to
nationalise any industry whenever it
likes. The right to ply wvehicles has
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been conferred by the Government
and it should be the right of ‘the Gov-
ernment to nationalise it without any
compensation. But, in this connection,
1. would like to urge that the taking
over by the State of all the assets of
the persons who are operating the
routes should be made compulsory.
The operator is not going to be so
much benefited by the payment of
compensation of a few rupees for the
unexpired portion of the permit as by
the payment for the assets. I can give
an instance to this House.

A few years ago, the transport
undertakings in Madras were taken
over by the Government with the
result that the big and small operators
who were in possession of efficient
fleets were left with huge stocks of
spare parts and a number of vehicles
of all sorts—things useful for the
operation of transport system. But,
the Government would not buy any-
thing from them. So, they had to go
to the open market and sell the things.
The Government went and placed
orders for brand new buses costing
Rs. 40,000 or Rs. 50,000 each. All the
old vehicles of the private operators
which- were operating efficiently on
the roads till the previous day were
taken off the roads. Who benefited?
Large number of vehicles have been
immobilised and so much of foreign
exchange had been lost. Therefore, 1
suggest that there should be a rule by
which the assets of the operators
should be taken over by the Govern-
ment or the municipality or any other
organisation, formed by the Govern-
ment to take over plying vehicles in
certain routes.

The Joint Committee conceded
generously that the period of validity
of a permit should be five years for
goods and passenger vehicles. I do
not like to go into the rationale of the
argument advanced on behalf of the
Committee. I would like to suggest
that it should be for an unlimited
period coupled with the right of the
kel rnment to take over or cancel the
pemi;s for specific purposes, such as
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nationalisation, etc. I see no reason
why at the end of five years again
this process of renewal should go on
and some compensation should be
given for the unexpired portion. It is
all confusion of thought. I would
earnestly urge that the validity of the
permit should be for an unlimited
period with the proviso that there is
no question of paying compensation
for the route. Government should
have the right to nationalise and
take over the routes whenever it
wants.

I would make one observation with
regard . to the bogy of competition be-
tween the rail and road. The cail-
ways .have admitted that in the near
or distant future, they are not likely
to meet all the transport demands of
the country. If that is so, the argu-
ment advanced by them is inconsis-
tent. Certain arguments advanced
by the spokesman of the railways
say that wherever there is a rail
road parallel to the motorable road,
permits for transport vehicles should
not be given. I do not think that it
is consistent; I do not think that the
railways will ever catch up. with the
demand for the transport and the
people will have to depend upon the
road transport. This argument has
no validity. I would like to make
this observation because this has
been put forward very often by emi-
nent people who ought to under-
stand things much better.

- -With these observations, I welcome
this measure and offer my whole-
hearted support to this measure
subject to the observations that I
have made.

ST & 99 & @F F@r § ) Fbe
gt ¥ faw & wedy ag o &, =@t
¥ 7 g8 agn (rfwi) A w a4
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[MR. DEPUTY SPEAKER in the Chair]
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Shri T. B. Vittal Rao (Khammam):
In the Joint Committee we have
tried our best to improve the origi-
nal Bill and very salient and salutary
amendments have been made in the
Bill by the Joint Committee. The
crux of the whole problem is how
road transport could and should be
developed in order to move the goods
offered, in view of the fact that
railways cannot move.all the goods.
In the past there was a sort of com-
petition between rail and road trans-
port, and of course, that is not there
now. Now the problem is how best
we can co-ordinate road and rail
transport in such a fashion that we

will be able to move all the goods
offered.
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Much depends upon how this
amending Bill, when passed, is going
to be implemented. Today, for
instance, though it is not agreed by
the road transport operators, they
have always moved high-rated traffic,
leaving low-rated traffic to the rail-
ways, with the result that the rail-
ways had to haul goods at a lesser
cost. We have tried to co-ordinate
this. The operators also agreed that
in some places where the road runs
parallel to railway line, there should
be some sort of restriction on the
type of goods to be carried. Of
course, that is not incorporated in
the Bill, but I hope the authorities
while issuing permits will take note
of this and see that some sort of
restriction is placed.

One very good feature in this Bill
is regarding the authority. We have
laid down that the authority shall
be a judicial officer or shall be qua-
lified to be one. Of course, I hope
that while appointing the authority, -
the Government will see that first
persons who have been judges are
are exhausted and then only go in-
for persons who are qualified to be
appointed as judges. This is a matter
which the Government should take
note of.

The Joint Committee have doubled
the compensation provided in the
original Bill. Originally it was only
Rs. 100 per vehicle for cancellation or
medification of the permit. Now this
has been doubled. Even the original
compensation laid down in this Bill
was not computed on a scientific basis.
We were told, it was done in some
way. It was done at a time when the _
prices of motor vehicles were not so
high as obtaining today. That is why
we have doubled it. Actually having
given a blank cheque to the private
operators that there will not be further
* nationalisation of the goods transport,
you are preventing the State Govern-
ments from going ahead with nationa-
lisation. You have succumbed to the
pressure of the private operators that
there will be no further nationalisa-
tion. The nationalisation of road
transport has been taken since 1932.
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Even after 25 years, only 9 per cent.
of road transport is nationalised and
the remaining 91 per cent. is in the
hands of private operators. During
this period of 25 years, though nationa-
lisation has been going on in several
States, there has been a relatively
increasing development in the private
enterprise also. In India, there is a
vast scope for the development of
road transport. There need not be any
fear in any quarter that nationalisa-
tion will do harm. Statistics prove
that we have not reached the satura-
tion point as regards road transport.
At this time, to double the compensa-
tion put in the original Bill without
giving any scientific or rational basis,

is not comprehensible. 5

We in°® this House, on several
occasions, have been pointing out that
road transport ecannot be developed
unless and until you also pay some
attention to the workers who are
engaged in it. You have brought this
Bill. But, i1abour legislation for the
statutory protection of the employees
in road transport has not yet been
brought. In the Second Plan it has
been agreed that a Bill will be brought
forward. Last time, when I brought
my Bill, the Labour Minister assured
me that he is bringing forward the
Bill. Eight months have elapsed. That
has not seen the light of day. In the
Tripartite Standing Labour Committee,
it was agreed unanimously both by
the representatives of the Government
and the employers that such a Bill is
long overdue and it should be brought.
Of course, the Transport Minister will
say that it is left to the Labour Minis-
ter. I would only request him to
advise him to bring forward that Bill
as quickly as possible.

One other condition should be there.
Any private operator who does not
observe the labour legislations pro-
perly should have his permit cancelled
without any compensation. To sum
up, compensation should be reduced,
not Rs. 200 as reported, but at least to
Rs. 100. When an alternative route is
offered to a private operator, whether
he accepts or not, he should not be paid
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any compensation. There should not
be any condition. If you put in a con-
dition, it will not help. When an
alternative route is given, his consent
need not - be obtained. Otherwise,
what will happen is, he will invariably
say, I do not want the alternative
route, pay me compensation. Because,
he can get a good amount by way of
compensation and later on, he can
again apply for a permit elsewhere.
All these things should be borne in
mind.

Shri Heda (Nizamabad): Mr.
Deputy-Speaker, 1 welcome this Bill,
particularly ‘as it has emerged from
the Joint Committee. It is evident
that the Joint Committee has done a
nice job and the Bill, as it is, gives
proof that the Joint Committee had
thoroughly debated and discussed the
various aspects of the problem and
it had a nice grasp of the problem.

Every progressive country is deve-
loping four modes of transport, rail-
ways, roadways, waterways and air-
way<. In this country, we have yet
to develop the waterways, the cheap-
est mode of transport. Airways are
enly a matter of luxury or dire
urgency. This is not within the
.reach of the common man. So far as
: railways are concerned, .we have done
: particularly well in the goods sec-
tion, much better than any other
country in the world, Our wagons
are doing much better work than any-
where else. But, so far as the road-
ways are con.cemed, 1 still find that
.the old spirit is working there,
"namely that the interests of road
‘ transport should be subservient to
_rail transport. At one time, it may
"have been admissible when an allien

. Government or foreign interests had.

“a hold on the railways and road trans-
; port was in Indian hands. Now, in

the changed context, it should not be
:so. I would go a step further and
!say that the Government should try
. to inculecate a healthy .spirit of compe-
.: tition between railways and roadways
e; even though both may be in the
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nationalised sector and in their own
hands. Therefore, the bifurcation of
the Ministry of Railways and Trans-
port or the severance at least of the
present interdependence would en-
able the roadways to get better justice
than they get at present.

Road Transport has two aspects,
carrying passengers and carrying
goods. So far as carrying passen-
gers is concerned, I am very clear in
my mind that it should be nationalis-
ed as much ag possible. I am not in
favour of buses being plied by private
people. In fact, it was a big surprise
to me when my hon. friend Dr
Jaisoorya on my right said that when
private buses were taken over by the
former Hyderabad Government, ser-
vice conditions deteriorated.

Dr. Jaisoorya: I did not say so.

Shri Heda: I was then in Hydera-
bad. 1 can very well say that in
Hyderabad as well as everywhere
people feel happier and free and
fearless when these buses are
nationalised and they are run by the
Government, rather than by private
people.

Shri U. M. Trivedl (Chittor:):
Question.

Shri Heda: I am not going into the
details of the harassment or other
tactics used by private persons. Re-
cently, before the Hyderabad State
was trifurcated, I visited once more
the Ajanta caves. I had a chance to
see the working of private buses
between Ajanta and Bhokardan. I
found that at least 50 per cent of
people more than the capacity of the
buses were dumped into the buses
both ways, where easily one more
trip by that very bus, which was
waiting for hours and hours to get
more passengers, would have been
possible. I do not say that in every
private bus, this is the service condi-
tion. But, in most cases, it is so.
'I'herefore, so far as this service is
concerned, there should be no motive
of profit or anything else. All these
puses should be nationalised.
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I am aware of one aspect of this
problem, namely, that private bus
owners, particularly those who own
one or two buses, are quite adven-
turous. They open hew routes.
Opening. of new routes is a very
healthy sign. That ultimately helps
the Government and the nation.
This should be encouraged. As stated
by so many of my friends, the initial
permit for new routes may be for
five years and in certain cases even
for longer periods. I am very clear
that it should be made clear to
them—and I think it is quite clear
to them—that the froute may be
nationalised at the expiry of that
period.

So far as the goods section is con-
cerned, I think we should create con-
ditions so that the carrying of goods
by road may be encouraged, because
it has got its own advantages. 1
would only give one example. ‘The
part I come from is known for grow-
ing good gquality custard apples. We
grow custard apples in such  abund-
ance that it is a staple food for the
poorer sections, and to a certain ex-
tent it even goes to waste because it
is produced in such wild abundance.

" But in the last few years there has

.

been a very interesting development.
Bombay was found to be a very nice
market, and particularly Mahbub-
nagar District is making good money
by sending these custard apples in
lorry loads from Mahbubnagar
through Hyderabad to Bombay.
_About 600 miles they cover within 24
to 30 hours, and thereby they have
shown that in certain aspects -the

. roadways have got certain advantages

over the railways. Not that it can
be quick, but it.can touch both the

. ends, the place where the goods are

- tage over the railways.

to. be -picked up and the market
where the goods should reach. There-
by it also saves a lot of time.

So far as shorter distances and
small quantities are concerned—
distances of about 100 miles or less,
and a few tons of goods to be taken
from one place to:another—I think
the roadways have a definite advan-
But one
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difficulty that the roadways are |
respect ig that the
condition of the roads is not good
and they are not maintained properly.
There is- no machinery—once 1 had
put a supplementary question in this
regard—by which the Government
can find out the pressure on any
particular route. I had given the
name of a particular route, the route
in my constituency from Shakkar-
nagar to Nizamabad, which is about
16 miles in length, on which the
pressure is very great. Most of the
vechicles that pass on this road are
heavy ones like lorries and at least
one vehicle passes every minuie,
In spite of that, the road is always
not in a good condition. It jis not
would
prove more economical. Every
year it is repaired and repaired very
well, but it remains in good condi-
tion - only for a fortnight or one
month at the most, because the pres-
sure is so much. Then it deterio-
rates again, and again repairs have
to be undertaken. And that is why
the people in the particular  place

-will welcome visits of Union Minis-

ters because they feel that if they
visit,. the roads- may be repaired,
there may be a second chance of re-
pair in the same year.
-Shri U. M. Trivedi:”
Prime Minister visits.

Shri. Heda: Therefore, the Govern-
ment should devote itself to opening
new routes and repairing and main-
taining the old routes in a proper
way.

I would give another example.
Take the case of National Highway
No. 7 which is supposed to connect
Cape Comerin and Delhi, the capitel
of the country. I do mnot think it
was repaired during the last ten
years or so in the section from -
Penganga to Pandharkawada which is
a. short distance of about 18 miles,
though it is part of such an import-
ant national highway. Therefore,
the -Government should devote more
attention to the maintenance of the
roads. which will give very good en-
couragement to road. transport. with

When the
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the r_&tu.lt that road transport deve-
lops in proper proportions.

Before I refer to another point, I
would again refer to the aspect of
nationalisation. It was said that
when buses are nationalised, the
price paid for the buses is much
higher, the poor people who were
having one or two buses suffer etc.
May be, there are certain aspects
which are inherent in a big nationa-
lised conporation or department
which we may not be able to avoid,
but as public consciousness grows
and as the vigilance of this Parlia-
ment grows, I am sure that these
things would improve, and we will
find that the nationalised corpora-
tions work much better. The
example of our airways in this re-
gard is a good one. After nationa-
lisation, particularly in the interna-
tional sphere, we could expand ocur
activities adequately, and I think in
international air travel 1India has
made a name and hags got a very
good “place.

Much has been said about form-
ing co-operative societies. There
are two types of co-operative societ-
ies which produce contradictory re-
sults. A co-operative society which
is imposed from the top creates a
different type of situation and
gives different results. I a co-
operative society is started by some-
body interested in politics or some
busy body, the result is that his sole
aim is to get as much aid or grant
or loan from the Government, and
we find that in the course of a few
years the whole money goes away
and the society makes no proper pro-
gress. But the other co-operative
societies which are formed through
the initiative of persons who are al-
ready in the trade, who are already
working, undoubtedly improves the
conditions. Therefore, when a per-
mit is to be given for a new route for
plying the buses, I think we should
insist or we should give preference
only to thiose co-operative societies
which are formed by the operatives
who have been already in the field
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for the last few years, and not to those
formed by new persons who suddenly
come forward and say that they have
formed a co-operative society, or as
the Bill has given an indication that
they may form a co-operative society
and ask for preference and permit.
‘What generally happens is that it is a
co-operative society in name only.
Somebody becomes manager or secre-
tary of the society. He gets the
licence or permit in the name of the':
society, and then a sort of sub-letting -
takes place and the old hands have to
ply. The result is that a new middle-
man is created and unnecessary pro-
fit goes to a wrong type of person.

Finally I come to the aspect of
compensation. I feel that the provi-
sions of the .Bill are wvery liberal so
far as payment of compensation is
concerned. I quite agree with some
of my friends, whether they ‘are »nn
my right or left, that compensation
doubled by the Joint Committee is
not justified, particularly in the cases
where the licence igs cancelled for
some fault of the operator or the
operating company itself. If one is
guilty, of course one should be
punished, and therefore if the licence
is cancelled for some fault of the
licence-holder, I do not think that
he deserves any sympathy or any
consideration under this Act.

The second point in this regard is
that as I have observed that when a
question comes of paying compcnsa-
tion to big companies or those shgre-
holders of corporations or companies®
a huge share capital or who are politi-
cally very conscious, who can bring
pressure and create a hubbub, they
are very adequately paid. Take the
case of the nationalisation of the air-
ways or the Imperial Bank. We find
that compensation was paid more than
adequately. The other day I had a
chance to speak on the Hyderabad
State Bank Bill and there again I
found that compensation to the share-
holders was being paid more than
adequately. So far asg compensation
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for the actual buses or the spare
parts that Government are to take
over is concerned, that should be
considered liberally. But what we
find is that the provisions for compen-
sation in respect of the period, for
which the permit could not be used
by the licence-holder, are more
liberal, while the provisions in the
former case: are not so liberal.
Actually, the reverse should be the

. case.

Another point that 1 would like to
submit is that there is no provision
for paying any compensation to a
person who owns a bus, when his
licence is not renewed. I think in
most cases, as it has happened in the
past, and as it might also happen in

future, the question of paying com-.

pensation may not arise, and ag my
hon. friend Shri Viswanatha Reddy
has remarked, many buses which
were till yesterday plying on the
roads may go off the roads and be-
come silent and dead in course of
time, while the new corporations that
would be formed after nationalisation
of bus transport may come forward
and purchase brand new buses from
the foreign market, as a result of
which we may lose not only a goed
amount of money but foreign exchange
too. Therefore, it is very necessary,
irrespective of whether a person’s
licence is renewed or not, and whether
it has lapsed automatically or mot, that
if he offers his bus, he should be paid
fair and adequate compensation; and
if he offers his bus or his stock of
spare parts, they should be taken
over.

With these remarks, I welcome the
Bill.

Shri U. ‘M. Trivedi: The idea be-
hind this amending Bill is not very
acceptable to me, although the pro-
visions, once they are accepted, may
be.

I am not fully satisfied with the
nationalisation as it has proceeded
in the wvarious States. The nationa-
lisation of road transport has mnot
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brought about any happy results, so
far as the travelling public is con-
cerned.

It is true, as Shri Heda has re-
marked, that a bus owned by the
State will not take up extra
passengers but would just take up
the load that is marked on the bus.
So, if we look at it from that angle,
the only good that has resulted from
nationalisation is the not taking into
consideration the human factor.
The number of buses provided is
very small; and if these buses are
the only means of communication on
the roads where they are plying, it
proves a great nuisance if they are
nationalised. If the bus is owned by
a private person, discretion is exercis-
ed by the conductor or the driver,
and a passenger in difficulty is picked
up even at the risk of some prosecu-
tion and is taken to the destination.

Sometimes, the buses are passing
through jungles, and people are stand-
ing on the roadside waiting for the
bus for a number of hours. If the
buses are private-owned, the passen-
gers are picked up, but if they arve
State-owned, they are not, and there
is no one to whom the passengers can
complain. This is quite unlike what
obtains in the railways. We know
that on the railways, there is over-
crowding, but with all that over-
crowding, still, passengers do travel;
with all the discomfort that they
suffer, they still do travel and they
do want to travel. But nothing of
that kind can happen on the State
road transport. I have myself had
many times very sad experiences of
the much-boosted State transport of
Bombay. If three or four passengers
belonging to the same family are
standing on the roadside, the order
may go forth from the conductor that
only one may be taken in. But how
are the other three members of the
family to remain outside? And it is
not the case of a city transport, where
we can say that the person may
travel by another bus and reach his
destination; it is a transport which
rung for miles from one destination to
another, from one State to another,
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from one railway station to another,
and so on, and the passengers cannot
travel by any other transport.

The next thing that strikes me is
this. On the one hand, there is com-
plaint from the Communist Party
which desires that there should be
nationalisation (so that they can have
any number of followers who can
come into their hands) that only 9
per cent. of the total buses has been
nationalised.... -

Dr. Rama Rao: Total vehicles, in-
cluding goods and passenger vehicles.

Shri U. M. Trivedi: .... and 91 per
cent. is yet to be mnationalised. But
on the other hand, what is the benefit
that has resulted from the pnationali-
sation of the 9 per cent? I would say
that of the 9 per cent. that has been
nationalised, let us find out what per-
centage has yielded any benefit what-
soever to the State in rupees, annas
and pies. I should say that none of
them has yielded any profit whatso-
ever.

We know, for instance, of the Delm1
Transport Service, and in what bad
a condition it is. Standing at the
wayside in Delhi, we always curse
this system. We wait at the roadside
for fifteen, twenty and thirty minutes,
as marked on the time-chart, think-
ing that the bug will come; and even
after 3 minutes, no bus appears, ana
slowly, 32 minutes drag on to 64
minutes when the passenger hopes
that another bus may come. Further,
there are no private buses by which
one can go. But if you go to a city
like Calcutta, where there are private
buses, you will never have to stand
for more than two minutes, and you
will get the bus you want.

Again, in regard to courtesy, I find
that the private bus owners are more
courteous, and the conductorg on those
buses are more courteous than those
on the Delhi Transport Service. 1
can say the same thing of the Bombay
Transport -Service also.. =
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So far as the passengers are
concerned, nationalisation hag not
proved helpful. And so far as the
Stiate is concerned, it is a drain which
eats away the taxpayers' money. So,
looked at from both these angles,
nationalisation of road transport is not
called for.

I now come to the question of com-
pensation. I, for one, do not really-
believe in creating a jagirdari for
those who are holding bus permits
for five years, ten years and so on.
But I also do not believe in expro-
priating another man’s property with-
out compensation. I see no provision’
whatsoever in this whole Bill to take
away all the assets and liabilities of
an owner of a bus which is being
taken over. Why should this man be
deprived of the use of his vehicle
which he wants to use only on a parti-
cular route and on a permit being
granted that that route will be operat-
ed by him for his benefit and for his
profit?

1 would therefore suggest that in-
stead of trying to give him compensa-
tion in terms of Rs. 200 per month for
the number of months during which
he is deprived of the wuse of ihat
vehicle on that particular route, he
should be paid the depreciated value
of the vehicles, of the use of which
he will be deprived. That should be
one consideration which must be paid
to him. Over and above that, provi-
sion must be made that if he is the
individual owner and also the driver
of the bus or the conductor, all the
employees of such buses must be taken
over by the State transport which is
going to run the service. I say this
because we have seen—and we cannot
forget—that nepotism still prevails to
a very great extent in our govern-
ment departments. And in the State
transport, nepotism will certainly pre.
vail. It being a State trading cor-
poration, there would be nothing in-
cumbent on that body to nave its
recruits from or through the Labour
Exchange. .1 do not believe in these
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Labour Exchanges also. { have
found them to be equally nepotic.
Jobbery and graft do exist there.

So my submission is that if those
who are already employed as conduc-
tors and drivers on those buses which
are plying on the particular routes are
served with notice and their permits
are cancelled, all those conductors and
drivers and all other mechanical
hands and all such labour as might
have been employed to run that parti-
cular gervice must also be absorbed
by the State transport. This must al-
ways be made a condition precedent to
nationalisation.

Nobody should be allowed to get
rich at the cost of the State. I do not
know if each bus will cost Rs. 50,000,
as one-hon. Member put down, or
only Rs. 15,000. I have seen buses
being made from trucks which have
been purchased for Rs. 4,000; with an
additional expenditure of Rs. 3,000 or
Rs. 4,000, they have been turned into
very nice buses and put on the road.
And once they are put on the road,
they are worth about Rs. 9,000 or
Rs. 10,000. If you allow them to run
for only one year, when the permit is
for five years, if you say, ‘All right;
you get out; we want to pay you
compensation; your compensation
under this provision will amount to
about Rs. 9,600, the bus to be our own
in the bargain’, that also is a problem
which must be considered. That
sort of monopolistic attitude must
not be allowed to be created either
in favour of the Government or even
as against the Government. It would
have been better, in my opinion, if it
was not insisted that the moment the
State transport wanted to start run-
ning buses, all other permits that were
there for a particular route or for a
particular area would have to be can-
celled. I would make this suggestion:
let these buses owned by the State
also run in competition with the other
-private-owned buses. This competi-
tion is to be seen somewhere in
Madhya Bharat. The Madhya Bharat
Roadways has got its own State~-owned
buses. At many places on account of
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permits having been granted by the
previous States which ultimately
merged into the State which existed
for about 8 years and which we called
Madhya -Bharat, those buses continu-
ed to ply. What was the result?
Every private bus .was fully occupied
while the Government bug wused to
run with one or two passengers.

So you will have to take into con-
sideration the human factor also and
not decide according to your own
whims and pleasures, that passengers
must travel in State-owned buses.
Passengers do not like that. Passen-
gers like only such buses as carry
them not only comfortably but cheap-
ly. If the State-owned buses are
going to charge passengers one anna
per mile and the private owner charges
only half an anna per mile, people
would certainly” like to travel, even
with a little trouble, on the private
buses, We- know—and it is a com-
mon experience of ours—that not-
withstanding the fact that the local
trains take a longer time to reach one
place from another, our poor people,
the third class passengers, flock to
those trains rather than to the fast-
moving trains. This is because he
hag to pay a few annas more to travel
in the fast-moving trains whereas he
can easily afford to travel by the
slow-moving trains by paying less.
With all the discomforts attendant
upon such a travel, because he is not
a rich man—our ordinary Indian
citizen is not a rich man; he cannot
afford to pay more—he prefers it.

It seems the idea of the Govern-
ment is to extort the last drop of
blood from the poor people. That
idea must be dropped. Let there
now be this idea in Government: en-
ough of this taxation; it has gone too
high, unbearable, intolerable; the
shackles are growing; let us cry a halt
and do something to ameliorate the
general condition of the masses. This
can be done at least by lessening the
burden of taxation which is falling on
the heads of poor people, It
seems every effort is being made to
increase this taxation by one method
or other.
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The other day we had the Terminal
Tax on Railway Passengers Bill
There also the idea was merely to
extort more money. Already many
municipalities are, legally or illegal-
ly, charging terminal taxes on railway
passengers who are travelling on buses
standing in the railway area. A tax
of one or two annas is levied apd
even if the passenger comes back on
that very route, again he has to pay.
This kind of taxation is still preva-
lent. Nobody cares to look into it to
see whether it is legal or illegal
taxation. No one makes up his mind
to find out whether legally or consti-
tutionally it is permissible or not.

On top of it, as soon ag a State
transport monopoly is introduced, the
result always has beep that no other
passenger buses owned by private
owners or bodies corporate are allow-
ed to run and the fare rates of the
State transport always go up. The

" net result is that the passengers have
to pay through their nose with all
the comfort or discomfort attendant
on travel in the State€ buses. Again,
as I have said before, sufficient num-
bers of State buses are never provid-
ed. Passengers are left on the road;
they are left at evening time and at
night time, away from their houses,
away from their villages, sometimes
four miles away from their villages,
in thick jungles from where they can-
not go back, and so start crying. At
least on railway platforms, there are
thousands of passengers who are help-
ful. The Guard is there and the
Station Master is there. The Guard
has not got absolute control; nor has
the driver absolute control. Also
any number of citizens are also travel-
ling. As against this, in the case of
the State bus, the great conductor,
who has a licence under this law, is
the final arbiter of the destiny of the
passengers who travel- in that bus.
He simply kicks; he knows no other
methods. . When such a conductor
kicks,  who is going to complain and
who is going to hear the complaint?
And what does it cost to complain
and what does it cost to make that
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complaint heard? All these problems
must always appeal to us before we
fall into this trap of nationalisation,
which, I say, must not be rapidly in-
troduced in our country.

16 hrs.

There is one thing more to which
Shri Heda has drawn attention and
to which I also want to draw atten-
tion. Our Constitution provides
equal opportunity for all. In view of
that I see no reason why, simply be-
cause there is a co-operative society,
the co-operative society must be given
preference over an ordinary person,
a citizen of India. After all, the co-
operative society will also consist of
citizens of India. As Shri Heda has
indicated a co-operative society can
be formed with shady persons. Why
should such a society be given pre-
ference?

Once I had occasion to go to Hissar.
There I found that a Deputy Superin-
tendent of Police had formed a co-
operative society and got hold of all
the farm land in the name of the co-
operative society, consisting of him-
self, his wife, his two children, his
son-in-law and some two or three
other persons, perhaps, his own
chaprasis. He was running the
whole show. Similar things might
happen and there is absolutely no
reason why such a co-operative
society should have the preference.

Then, there is one thing which has
been dropped and I suggest that it
should be reconsidered by Govern-
ment. We have laid down a principle
in this Bill that if a permit holder
loses the chance of running his
vehicle to the full length of the period
he may be given compensation. héd
that principle is admitted, 1 see no
reason why a permit-holder who is
already there should not have a pre-
ference in getting the permit renew-
ed. I cannot understand why, in one
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forward for those who are likely to
lose their permits and, in the other
case, the permit-holders are not to be
considered for the renewal. They
must automatically be granted
extension. -

One more thing that I would like to
point out is this. The registration

marks are given in the Schedule. It-

is on page 71 of the Committee’s Re-
‘port.t I find that Andhra Pradesh,
Bombay, Madhya Pradesh, Punjab and
West Bengal have got two sets of
initials. In Punjab, the obvious
reason is that the new Punjab which
has been formed is formed out of
Punjab and PEPSU and so the initials
should be PN and PU. In Madhya
Pradesh, MP and CP are still being
continued; and CP is of the old
Central Provinces. Let me make one
suggestion. At least this CP, the old
vestige of ours should go away and
let it be substituted by MB because
Madhya Bharat was a very big State
containing a number of vehicles
which has now gone into M.P. There-
fore, instead of keeping this CP, drop
it out and make it MB so that there
may be some justification at least as
there is about keeping PU and PN,
as well as BM and BY.

Dr. J. N. Parekh (Zalawad): I wel-
come this amending Bill as it aims at
bringing uniformity in some aspects
of the Motor Vehicle policy in all the
States. The part which the transport
system has-to play in our Second
Five Year Plan is a very important
one and the judicious handling of our
transport system is very essential
particularly when our Second Five
Year Plan has an industrial bias. The
development of the transport system
is the barometer of progress in any
country. The modern tendency is
not to increase the railway mileage
but to increase the other wings of the
transport system.

The original idea of the Bill was %p
minimise the competition betwgen
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the railways and roadways. But that
trend has now shifted. And, as we
see, the truck transport has achieved
its present lofty position in the eco-
nomic life of the country because of
its very fast, flexible, economic door to
door type of service in every nook and
corner. - Modern agriculture, industry,
bus;gfe§s and consumers have to
thexr dm}y transport requirements in
our mandmg economy of the
pa-esent day life.

Durmg fhe first Plan period, our
productxon rose up to about 35 per
cent. keeping the 50-51 figures as the
base. In the Second Five Year Plan,
it is likely to go to 110 per cent. and
in the third, it may go even still
higher. It is very evident that our
railways cannot carry all this load
and traffic as has been admitted by
the railways themselves. Therefore,
our road transport system will have
to bear the brunt and burden  of the
extra load. But what we see is that
the total investment on road trans-.
port vehicles as well as the roads is
very poor and the allotment also is
not a very happy one because the
lion’s share is taken away by the
Railways and there is a lopsided deve-
lopment of our transport system.

Road transport and trucking and
trailer system is greatly developed
in U.S.A. and Germany and there is
a great petentiality for development
in our own country. For this, it is
essential to have better roads. And,
I suggest the establishment of
National amnd State Road Boards to
develop our roads so that they can
better be developed at a very fast
rate. I also suggest that all the
port towns should be:linked by con-
crete roads so that they may be use-~

ful for the carrying of our commer-

cial traffic and they may. as well be
used in times of emergency. Similar-
1y, I-suggest that all the road bridges
should be surveyed and planned be-
cause our growing and expanding
need of extra load of traffic will re-
require our re-assessing that problem
also.
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I welcome the establishment of a
Transport commission envisaged in
the present Bill. Among other things,
I feel that the Transport Commission
should also look into the details of
capital investment, operational effi-
ciency, administrative cost and quan-
tum of taxation etec. In my amend-
ment 1 have also suggested that the
Transport Commission should have
power to take such measures ag it
thinks proper to implement the
schemes prepared by it. It should
also look to the security and safety
measures and the fare and freight
rate structure and also the system of
accounting, staff amenity and other
problems. This is very essential and
the Commission should be vested with
all these powers because it will go a
long way in bettering the working
of our transport system.

Our present road transport is a good
example of mixed enterprise. In
-some areas the State enterprise is
functioning and in others private
enterprise is functioning. There are
small people in the private enterprise
engaged in thig trade, and it is neces-
sary that they have a co-ordinated
mode of working. If they may be
given great impetus by forming co-
operative societies or by forming
- private limited companies or public
limited companies as well as the State
also joining with the private enter-
prise in the road transport system in
certain areas, I think it is good. Sir,
in Jammu and Xashmir, the State
road transport is functioning on the
road and on the same rodd permit is
given for the private enterprise to run
its services also. This is very essen-
tial; it. gives scope for healthy com-
petition and good working and, there-
fore, both systems are working very
well, both State transport as well as
private operators are making profit,
and it is an experiment, in my
opinion, worth trying.

Regarding the question of cancella-
tion of the permit, when a permijt is
refused, I feel that a compensation
adequate, fair and just, should be
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given. If a route is taken away and
an alternative route is offered, well
and good. But if a route is taken
away, then the assets also must be taken
away, and it is just fair and equitable
as other speakers have said. ‘There-
fore, I will not elaborate on that point.
When we took away airways, we also
took away their assets. It is right,
fair and reasonable, to prevent na-
tional waste, that the assets of the
existing operators must be taken
away in case they are not offered any
alternative route.

Regarding the period of permits, I
feel three to five years in the case of
passenger transport is too small a
period, as has been pointed out by
many previous speakers also, because
the cost of present day trucks is very
high, and looking to the venture and
risk that an operator has to wunder-
take—the present day trucks Mercedes
and Leylands cost very much—it is
but natural that .the period should be
five to seven years or a minimum of
five years for passenger transport.
For goods transport also, I suggest
that the period of five years is too
small and it should be made ten years
to give stability and incentive to the
private enterprise to go wholehearted-
ly into this trade because it is the
need of the hour, it is very essential.
If we just create a condition for pri-
vate enterprise to take risks and give
them proper incentives, they will go
into it wholeheartedly. If there are
stable conditions, for private enter-
prise particularly when the State has
not got sufficient machinery to work
entire nationalised road transport—
the goods transport it will go a long
way to its rapid development. The
Planning Commission also has suggest-
ed that the goods transport should
not be nationalised. That being our
policy, the period of five years is too
small, and to get stability, I feel that
the period should be at least extend-
ed to ten years.

In the end, 1 feel that looking to
the potentialities of developinx the
road transport system in the country,
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there is a long way yet to go, and I
am sure with judicious and co-ordi-
nated handling, the road transport
system is bound to flourish.

Shri Ramachandra Reddi (Nellore):
I would like to add a few observa-
tions to the discussion on this Bill

I must appreciate the attitude of the
Government in having given more
opportunities for better transport and
having made certain amendments
which are really reasonable and help-
ful. I am inclined to say a few words
about the question of nationalisation
and co-operation, which has been
talked about very much on the floor
of the House today.

However good nationalisation might
be, it is a policy that has to be taken
up with caution, and any 'policy of
hastening slowly will be more con-
ducive to a proper.development of the
transport industry. I was told that a
nationalised industry is costlier than a
private industry, and in this respect I
am informed that a particular trans-
port company in Madras—the T.V.S.
and Sons, which is satisfactorily dis-
charging its work—has calculated its
transport cost per mile at 10 annas
8 pies, whereas the Madras Govern-
ment Transport costs about 12 annas
and odd per mile. This is an indica-
tion that nationalised transport is
bound to cost much more than private
transport, and naturally it should be
understood that any costlier experi-
ment by the Government should be
undertaken with great caution.

I have also to mention that there is
a definite loss in nationalised indus-
tries that we have taken up so far in
this country. Apart from the nation-
alised transport of Air Corporations,
we have not found that all road trans-
port that has been nationalised in this
country has been successful. As far
as I know, in Madras it is successful
to the extent that they are able to
run the buses, but whether the ser-
vice is paying to the Government
properly or not is yet to be examined.
The figures that I have been able to
secure from the published figures of

-
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the Madras Transport do not show
that there is much of encouraging re-
sults thereof. In fact, a nationalised
transport does not pay income-tax,
whereas a private transport pays to
the Government by way of an income-
tax. Even the vehicle tax, I think,
has only to be made through book ad-
justment with regard to nationalised
transport. I am not definitely against
nationalised  transport, but I only sug-
gest that there must be greater cau-
tion. We have to wait until greater
discipline is felt in the services.
Greater attention must be paid by the
parties, political or otherwise, in see-
ing that discipline is maintained and
protected, and Government should also
be assisted in the proper carrying out
of the services.

Nationalised transport might be a
very attractive proposition in prin-
ciple, but so far, experience has not
shown very good results. We have
heard that even Ministers have been
suspected of either favouritism or even
corruption in certain places ~while
transacting the purchase of some of
the nationalised transport, namely,
buses. Further, if Government is
going to take up nationalised trans-
port....

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): Now they have
become more honest.

Shri Ramachandra Reddi: I have
not heard the hon. Member.
Shri Raghavachari (Penukonda):

He says that they have now become
more honest.

Shri Ramachandra Reddi: I wish
they become honest more and more.
The spirit of monopoly that will be
engendered in the public sector will
naturally thwart the success of any of
the private enterprises. I will men~
tion the circumstances under which
the Tramway Company in Madras had
to be liquidated and I hope my hon.
friend, the Deputy Minister, knows it
very well. All of a sudden the trans-
port service had been stopped and
later on about 600 families had been
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thrown out of work. After some liti-
gation and negotiation, even the
transport workers—about 600 fami-
lies—offered to run it on a sound
basis. Even the Corporation of Mad-
ras applied to the Government for
necessary permission to run the
tramways themselves. But the Mad-
ras Government has not done either
of them. That only inculcates a spirit
of monopoly. I am sure that the
other Governments which are think-
ing of monopolising or nationalising
could think in the same way and that
will be to the detriment of. the pub-
lic interests. When the income-tax
is not paid by the nationalised trans-
port undertaking, naturally the Gov-
ernment would lose money. The
Government would not be benefited
by book adjustments with regard to
vehicle taxes. In these circumstances,
1 would urge that until every person
who works in a nationalised industry
becomes national-minded, unless dis-
cipline is completely recovered and
unless so many other factors that
make a nationalised industry success-
ful are achieved, it will not be rea-
sonable on the part of any Govern-
ment to hazard on things like this.

I heard hon. Minister saying this
morning that as far as possible, oppor-
tunities will be given to co-operative

enterprises to take over the transport.-

I am afraid that even in that sector,
things have not been very happy. I
have seen how the co-operative ins-
titutions have failed in their work in
several places. Probably they have
got into debts which they will never
be able to pay back to the co-opera-
tive banks. We have seen some
manufacturing concerns started on a
co-operative basis. Most of them had
to be liquidated. Having taken these
matters into consideration, the Madras
and the Amndhra Governments have
constitated #wo separate committees to
go into the entire matter and to re-
port on the extent to which co-opera-
tion has been successful and also the
extent to which the weeding out pro-
cess should be undertaken and the ex-
tent to which support should be given
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to the proper working. If a proprie-
tor is there, within a few days he can
form a co-operative society and get
it registered. What was run by one
man can be converted and named a
co-operative institution. There will
be a committee only in name. The
whole process will be the same with
the result that the co-operation that

is expected by the Government would

not be able to come forward. Accor-
ding to the Co-operative Societies
Act, only dividends not exceeding
61 per cent. can be paid and that is
not an attractive proposition to any
enterprising company. So, some
camouflage will be laid and what has
been run by a private individual
would be run in the name of a co-
operative society. That is not a hap-
py state of affairs.

I have very little to add to the dis-
cussion except to point out to the hon.
Minister that though sufficient care
has been taken in Schedule VIII for
the limitation of the speed of motor
vehicles, there must be greater cau-
tion and vigilance exercised over
these speeds. We find these heavily
laden trucks or passenger buses run-
ning at very high speeds, at higher
speeds than those provided here. Any

relaxation of the check would mean

greater loss of life and dislocation of
traffic. I have seen buses trying to
overtake cars at forty or fifty miles

speed though the highest speed pro-

vided here is only 35 miles. Without
some check, there is every possibility
of accidents happening more often.
There must be some check on the
transport of goods also. Starting at
8 or 9 in the night, they are to reach
some other place at a distance of one
hundred miles or more by the next
morning. In many such cases the
lorry drivers go to sleep and, the
lorries, in consequence, go into the
ditch and the occupants go te the hell.

Mr. Deputy-Speaker: Why does the
conclude that they all go to hell?

Shri Ramachandra Reddi: Probably
gome of them may go to heaven; I do
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not know. Therefore, proper check
has to be maintained in regard to the
speed also.

Shri L. Jogeswar Bingh (Inner
Manipur): 2Mr. Deputy-Speaker, 1
welcome the Bill in gemeral. It will
be a boon to the eastern parts of India
srhere ,this transport problem is very
acute, Nationalised transport is mot
meant to teke away the cream of
business of the railways. It .is a false
assumption. It will supplement rail-
way transport. The problem of trans-
poart is very badly affected due to a
aumber of bottlenecks im the eastern
Pparts af India—Aseam, Manipur, Tri-
pura -etc. The prices of the commo-
shey are 10 be tramsported by air be-
cause, sormetimes, the railway irans-
Pport takes a long iime. So, the rail
sransport shoeuid be supplemented by
noad irangpart.

So far as natiomalisation of oed
transpowt is n my State of
Manipur I doubt whether it will be
successful and if so, how far. There,
mext omly to.the band-loom industry,
road transpert is the most essential
mdustry. Many young persons are
empleyed im this industry. If it is
nationalised, I think that some peo-
Ple may. be taken but the rest will be
‘thrown out ef employment. In this
canneckion, 1 should like t0 draw the
atsention of the Minister to one as-
Pect of the prablem. The private em-
serprise is wery helpful in providing
employment 30 the motor drivers and
80 you should encourage these people.
Unmthewholewemhnsbeenm-

Seme encouragement from the Gov-
ermnmment.

in ‘this connection, I would mention
4he mame of the Manipur Drivers’
Union. This Union is rumming side by
gide with the State Transport. It is
giving very good service. The -only
&Mculty is this. About 10 years ago,
there was no difficulty to get the
‘awtomdbile parts, ‘but because of the
non-availability of these, it is finding
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it difficult %o run the service. Aifter the
war, the .Allied forces had left a lot
of dumps of these spare parts in
Assam and Manijpur. This Union and
other Motar Associations and private
aperatars used to get their spare parts

ing the produce of those regions to
the outside world. On account of the
non-availability of transport, the
cammodities produced in those parts
cannot be exported outside, so that
the economic position of the people
omnnot be improved. Thus the people
wof these parts are suffering on account
of aon-availability of read transpert
faciliies. I wish that Government
shouild give 2 subsidy to private ope-
rators, so that they will be able to
carry ‘these goods at a reduced rate.
H sy saggestion is accepted, it will
henefit the consumer as well as the
men who are rTunning the Dbusiness
there.
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Another point that I want to men-
tion is with regard to compensation.
This question has been discussed in the
House, and a number of Members
have spoken about it I am not in
favour of payment of compensation
for withdrawing the license or per-
mits issued to the private operators,
but I am in favour of giving compen-
sation to those whose assets have been
taken over by the authorities. Here
“again, I should like to point out that
in my part of the country a number
of private operators have now ceased
to  function because of the non-avail-
.ability of automobile spare parts, with
the result that the economic position
of the people has very much deterio-
‘rated- So, whenever any transport is
‘to be taken over or to be run by the
"Corporation  or by +the Transport
‘Authority, compensation to those peo-
‘ple whose assets have been taken by
Government, should be paid.

Another point whu:h I want to men-
tion is in regard to the service condi-
tions of the employees, who are em-
Ployed in the State transport. We
have State transport in Manipur State.
There i$ no provision for the security
‘of the service of the people employed
in that organization. There is no
.scope Tor the improvement of their
tondition, no provision for insurance
.and provident fund and other benefits
.which are generally given to the em-
"pPloyeés” of. Government. Their ser-
viéé may be characterized more or
‘less-as _of a temparary nature. There-
fore, it should be considered by ‘the
Ministry that as they’ have taken over
that fransport service'they must im-
‘Prove the service cond;mons of the
gmployees theére. -

. Another pomt is in regard .to. the
-eénductors... In these..parts of . the
country, where. the road transport
system is not advanced, these conduc-
torsﬂndltdwtoget licenses,
andonthlsamtthepnvateope-
rator. . experiences . some difficulty.
Therefore, I want to suggest that
‘when these conductors are appointed
‘some relaxation should be made in
their conditions of service such._.as
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‘issuing license ete. ‘in the case of
those areas where this transport sys-
tem is not so much advanced.

Shri N. R. Muniswamy (Wandi-
wash): Mr. Deputy-Speaker, I shall
be very brief, because many of the
points have already been covered by
other hon. Members, and I shall only
add some more points with regard to
other aspects which have not been
raised by them.

So far as nationalization is concern-
ed, though I agree on principle, as a
practical proposition, I am opposed to
that. Any nationalization at this
stage is not very conducive so far as
the road transport is concerned, and
we have séen how after the nation-
alization of the railways, people are
not subject to discipline;; how they
are care-free, and the spirit of ser-
vice is utterly gone. I do think that
nationalization should be given the
go-by for the present and taken up
later on.

As far as co-operation is concerned,
the principle is all right, but when
we take into consideration how it is

‘being implemented by the people at
‘the time of running this transport,

we see that some indiscipline  ecomes
into existence, and there is a good

‘deal of corruption etc. Therefore, co-
‘operative societies also should not at
‘this stage be given any priority. It
‘has been stated by the hon. Minister
‘that' co-operative societies would be
‘given  priority in respect of
“permits for transport. I wish to say
‘that at this stage it is
“We are - introducing co-operation in

giving
not advisable.

‘'many spheres. So far as land reform
is concerned we have introduced co-
operation. With regard to production
-of food-grains and other things we are
co-operation. But so
far as transport is concerned, I think
it is a novel method to. introduce co-

-operation. I can undertand transport

being given to local Boards or cor-
porations. But to run any transport
-on the basis of co-operation is not
advisable.
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So far as the period for which per-
mits are given is concerned, I find in
this Report that a permit is given only
for five years—it is given from three
to five years. I am unable to under-
stand why this provision of five years
should be put in. It must be for a
minimum period of ten years. My
reason for that is this. A particular
individual or a concern may start a
business for running a transport. He
must be able to find out whether
the business is running on a
profit or loss. He cannot make up
what he has invested in a period of
five years. Therefore, at least a
minimum period of ten years must be
given in case of nationalisation. He
might also by that time be able to
realise the money that he has invest-
ed. I would therefore suggest that
an amendment increasing this to ten
years instead of five years may lll,!
brought

As regards the Board I have one
thing to say. Under the provisions of
the Bill as it has emerged from the
Joint. Committee, it becomes an
autonomous body. This Board con-
sists of three members and the Chair-
man happens to be a judicial officer.
I qmte welcome this provision because
there is some reason behind having
this kind of an outlook. The Board
need not necessarily consist of three
members presided over by a judicial
officer. I only insist that there should
be jyrors. There should be at least
five or seven jurors or assessors as
the case may be. They will be able
to know the real position of the ac-
tual working of the transport. In
that composition of jurors we can also
include respectable persons, persons
who have had experience of running

‘or plying motor transport. There-,
fore, my suggestion is that the Board .

consisting of three members should
have ‘the ‘able assistance of these
‘jurors, ive or seven as the case may
be. 1If the opinion of the jurors is
unanimous the Board should neces-
‘sarily give effect to that decision. If
‘their opinion is divided, the Board
can, if they like, give effect to the
majority decision, or else have their
‘own -decision in the matter.
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The reason for my insisting in hav-
ing these jurors is this. At the time
of giving evidence before the Joint
Committee, it was insisted that this
Board should also have some repre-
sentation from the workers. They
have done a right thing in rejecting
that proposal; the workers need not
have any representation on the Board.
But, at any rate, the jurors I visualise
represent the operators and other
workmen. In that case the workers
will be highly satisfied that these
jurors will put forward their view
point before a verdict is given.

Theé last point to which I wish to
refer is about compensation. Clauses
65 and 68 visualise several principles
and methods by which compensation
has to be given. I wish to add cne
more thing. Instead of giving Rs. 200
for a month or a part of a month or
Rs." 100 for less than 13 days, I wish
{0 add that there should be a techni
cal committee, a committee of experis
who can give the real value of trans-
port. They may be in a position to
give either the market value or the
existing value of those transpo-ts.
The technical committee would be in
a better position to advise the Board
or anybody who would ultimately
grant the money in compensation.
That techknical committee’s opinioa
should be given proper weight. In
the absence of a technical committee,
to give compensation on an ad hoc
basis, as is visualised in one of the
clauses, is not quite ‘‘proper, and it
will ‘not be workable in#h& long run.
There are bound to be certain dis-
crepencies in the long run. There-~
fore, if a technical committee is ap-

pointed they will be in a position to’
‘assess the real value. They can also
‘take ‘into consideration the other prin-

ciples that are enunciated in this Bill.
Lastly, I want to say that T am very

‘glad that the restriction has been re-

laxed by which a particular individual
can run transport to any length. In
addition ‘to giving Hcences to firms or
concerns, I only want to say that even
private persons, who may, prima facie,
not be able to start with any finance,
if they are:able to manage things they
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should also be giverr a Heerce: Other-
wise, only rich persens will be able
to get licences whereby the rich will
become richer and the poor wiH be-
come poorer. You must alsc en-
ecourage private individuals who are
able to do the job.

So far as Madras is conerned, they
have nationalised transport in Madras.
But that is not working properly.
Bven for a small defect in 2 ronning
Bus the driver stops and gets out
saying that he caamot rvn it a;yy more
with the result that the passengers
have to arrange their own conveyance
from there. When we nationalise,
people, are not very sincere. They
wark more or lYess in a nonchalant
way. That is the reason why I am
opposed to nationalisation.

Therefare, Sir, I ecommend this Bill
with these observations. Barring
nationalisation, co-operation and other
things, I entirely suppeort the Bill

Shri M. K. Moitra (Culcutta North-
West): Mr. Deputy-Speaker, _Sir,
in spite of the tirades made against
the propesal of natwnalisation of road
transport, I continue to remain an
unabashed protagonist of the nationali-
lisation scheme. The need of the
hour requires that rocad transport
should be nationalised from now.
What is the positien? Now our rail-
ways lift. anly 34 per cent of the total
goods. traffic, that is, fairly one-third.
Our shipping carries only about 10
million tens of goods. The Second
Five Year Plan has envisaged that
there will be a rapid increase in pro-
duction of goods, amd an apprehen-
sien also has heen expressed that
due to the bettleneck of transport the
proposals of the Second Five Year
Plan may be handicapped. It is,
therefare, necessary that road trans-

The Government have already spent
abaut Rs. 300 crores in improving
reads during the First Plan period.
They are going to spend another 400
creres during the Secand Plan period.
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So, to carry the goods and to com-
plemert the railways these road

So far, larries and motor vehicles
were not nationalised, but bas it
attracted capital? ¥ we look into
the facts we will find that in India
there are only two lorries, including,
of course, bullock-carts, for ewery
mile, whereas im Great Britain there
are 22 per mile and in the United
States of America 17 per mile. There-
fore, it is necessary that Government

pressed by some hon. Membera that
nationalisation would not produce
better results er the desired resalts.
But if mationalisation has not breuaghkt
any kappy or iesxled raulh. it is

although West Bengal roads have got
the capacity 0 carry mome traffic
and there is need for more traflic,

Therefore, more buses are m
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and mere txxies are necessary. I
wisls that the Seleet Commitise gave
some attention to that preblemx

However, I will point cut one other
probiem. Competition between two
States in allowing lorries to meve in
their respective areas is rife. I amx
putting forth an example. Calcutta
is a port which carries the total
imports. of Bihar and Orissa. Now,
the Bihar Government will only
allow as many lorries as are allowed
by the West Bengal Government to
crosa the borders of West Bengal and
enter Bihar. That creates an un-
healthy competition and an Inter-
State Transport Board has been estab-
lished. I hope this Inter-State
Transport Board will be given the
power to allow movement of trans-
State to amother heyend
and that the power will not be left
with the transport authority of a
particular Stabe.

While I prefer that road transport
sheould be nationsdised at ence, I am
against doabling the rate of compen-
sationr. T =iso pived that some sort
of provision should have been made
in this Bill for the betterment of the
condition of workers and conmducters,
ete.

Shri Raghavashari: Mr. Deputy-
Speaker, I have been listening with
patience to the whole trend of dis-
cussion, but I feel that meny of #he
observations are not guite relevent
to the consideration of the Bill, amd
many of the ideas and notions men-
tioned by the Members are foreign
to the Bill. Take, for instance, the
question of natiomalisatiom. It is no-
where provided in this BiR that
nationalisation would come—either of
passenger transport or of goods trans-
port. AN that the Bilf contemplates
is that under the Second Five ¥Year
Pian, the Government finds it inad-
visable at the present stage, mostly
for want of necessary funds and Que
to the proccupation in other essen-
tial particulars, to nationalise goods
transport. There is no idea at al of
doing =0. That is & statement of
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Bill. Beyond that, thexel.snotbm‘
iz the Bidl

As regards passenger transport,
there is a' contemplation tirat any
State, wherever it finds it desirable
in the interests of public service, mey
take over the services. So far as that
aspect is concerned, it is purely with-
in the State’s powers and they hawe,
under the Constitution, powers to
take over that wing of the transport
system, inside the State. We do not
want to burden their discretion by
trying to force conditions which
make the running of that under-
taking impossible. It is here that
the question of compensation rele-
vantly arises.

The House knows that legally
speaking, if a permit is given for a
few yemrs for using the road, the
vehicle and in fact everything belang
to. the operators, and they are only
givem a permit to run om the raoad
for a particmlar period. The wehicle
belongs to the eperaior; the assets
belong to him. Everything is his.
He has only been permitted to ply
aoan the zoad. So, there is nothing
to campel a permit being issued te a
an individual is chosen and he is
given a. permit, does any right of
praperty vest in himm se that the
Govermment, when it deprives him
of it aor refuses to remew the permit,
is bound to compensate kiss? That
was the ‘problemn. But it was felt
that caonstitutionally and legally also
tha.t-mnreallyhasmnghttoask
far compensation; but we as
ManhemotPaﬂjamgnt and of the
werld, must take a realistic view.

Syt V. P. Nay=ar (Chirayinkil):
Does it smount to a licence?

Shri Eaghavachari: I shall come to .
that aspect shortly. We should take
a realistic view. A mran has in-
vested some money believing that
he will get a particular permit and
once: he gets i, he could run his
service, because he has invested
something and he must have some
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assured profit. The witnesses, some
of whom were economists, who gave
evidence before the Committee
pointed out that wvehicles could run
efficiently for a period of about eight
to ten years at the end of which it
was envisaged that vehicle price
charges as well as the maintenance
charges and running charges could
be recouped with reasonable profits
also. If the period was reduced,
there would be some reason to feel
that there is some loss for an indivi-
dual. The general policy that is un-
derlying this legislation is that in the
case of passenger transport, invari-
ably one more term of permits would
be extended. In the case of goods
traffic, as I already pointed out, there
is no idea at all of taking it over
now. Another five-year period would
be given in that respect.

There is only one difficulty that
arises. Supposing in any particular
small bit of road, passenger trans-
port is to be taken over by a State
because of public need, the man who
has invested must have some com-
pensation. Therefore, we thought
that if a further extension of the
period for a permit is refused, no
legal compensation would be given.
If a particular period has already
been granted, and if it is reduced or
modified, the man concerned has
really a right to ask for some com-
pensation. That was no doubt pro-
vided in the Act by doubling the

- rate of compensation. But the argu-
ments of the hon. Members who
attacked that part of the legislation

_ is that invariably—we know it from
our previous experience—a State only
refuses to renew the permit and it
does not reduce the period or modify
it and so, under those circumstances,
the State has to pay no compensa-
tion. In other words, if the period
of the permit is for three years or
five years and at the end they refuse
to renew it, ¥he man goes without a
right for compensation, and that
way, the State can defeat this opera-
tor without giving him any chance
for compensation. Technically
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speaking, it is possible, and the State
would certainly be wise in refusing
to renew the period for the permit
rather than reducing it and then ex-
pose itself to a claim for compensa-
tion. But the question is: what is

it that the operator really suffers
from?
17 hrs. .

As I have already pointed out,

technical people have told us that
the life of a vehicle is a particular
number of years. If a man’s permit
is not renewed, still he has his vehicle
and he can make any use of it. It is
true that the regular wuse to which
he has been putting his vehicle will
be stopped..:.

Mr. Deputy-Speaker: Do technical
men suggest that even if the route
was not allowed to them, the vehicles
can be put to use?

Shri Raghavachari: The idea is....

Mr. Deputy-Speaker:  If the hon.
Member can conclude within 3 or 4
minutes, the hon. Deputy Minister can
begin tomorrow.

Shri B. K. Das (Contai): He was
the Chairman of the Joint Com-
mittee. He can continue tomorrow
and explain ‘it in detail.

Mr. Deputy-Speaker: Even the hon.
Minister will continue in the same
strain; he would also explain in de-
tail.

Shri Raghavachari: 1 will conclude
within five minutes. That question
was actually considered with the
experts; what use the- operator can
make of the vehicle at the end of 3
or 4 years. The refusal of the renewal
of the permit means that he cannot
make use of that particular route be-
tween a particular point and another
point. It is not that there are no
other routes where the vehicles can
be used; nor does. it  mean that the
vehicle is . useless. For instance, a
passenger bus can - easily: be conver-
ted- into -a goods.-traffic vehicle.
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~ Mr. Deputy-Speaker: Is there any
pguarantee that as.a goods traffic
vehicle, it would be allowed to run?

" Shri Raghavachari: Yes. As 1

have submitted already, the policy is’

that there will be no taking over of
the goods traffic by the State in the
next five years and probably even
beyond that, Therefore, free permits
can be granted without limitation of
mileage or routes. There are plenty
of opportunities for goods traffic,

I will only mention one other fact.
Suppose there was a compulsory need
to acquire these assets. In India we
find vehicles of all kinds of makes
and ages. Some of them are road-
worthy no doubt tinder a certificate.
But the moment the gquestion of
nationalisation or compensation for
assets arises, all the . material parts

of the vehicle might dlsappear except .,

the wheels, the body and the engine
case and they might be sold else-
where. Only the junk will remain
and the Government will have to
pay for it. Also, in the process of
determining the probable value of
the vehicle for purposes of compen-
sation, the gquestion of corruption and
all that kind of thing will arise.
That is another difficulty. If all
makes and types of vehicles are
taken over, then the spare parts for
all those types must be kept in the
Government workshops. So, it leads
to a lot of confusion and difficulty.
If we are merely going to- transfer
the junk to the State, indirectly it
means that the tax-payer has to pay
for the whole thing. Therefore, a
realistic view should be taken that no
man should suffer and his investment
must not lead him to loss. That is
the whole point of view from which
it was looked at in the Committee.

As I said, there will be plenty of
opportunities, Small jindividuals
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should be given compensation; so far
big people have been given more
compensation etc., all those big prin-

. ciples are not involved in this matter.

The majority of the members of the
Committee thought that the present
rate of compensation might not
really be adequate in most cases.

‘Still there is a principle that it the

period of the permit of a new road-
worthy vehicle is reduced in the
middle, the owner will get some
reasonable ‘compensation. Govern-
ment is also mindful of the employ-
ment potential involved in these
cases. Every vehicle put on the road
means employment for 8 or 10 people.
‘When we are having our second Five
Year Plan, it is not that we want to
throw everybody out of employment, -
but to encourage employment. There-
fore, a wide view has been taken so

far as goods traffic veh:cles are con-

cerned. -

Under the circumstances, all the
criticisms about inadequate compen-
sation, no acquisition of assets etc.
are more sentimental than real. Of
course, in a few cases they might
suffer; but, the only thing is from a
regular and ready-made business,
they will have to go into other routes
adventurously and develop them.

Shri Alagesan: Mr. Deputy-
Speaker, I am happy to note the
universal welcome that this Bill, as
reported by the Joint Committee,
has received from the House.

Mr. Deputy-Speaker: He_may con-
tinue tomorrow. We might disperse
now and meet again tomorrow at
11 A

17-06 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
29th November, 1956.





